








!.hr.~.n to be employed for the use or display of force or in such manner 
as to a.rouse rea,sona:ble app+hension tha t  they are organised and either 
trained or equipped fol- that  purpose. 
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thority or to any person, to do, 
erson. 

neighbourhood of any such 
i11 sub-section (1) in circun~s- 
he intends to contravelle that 
mpted a contravention thereof. 

pts to contravene any of tlie. 
lable with imprison~nent for a 
ith fine, or with both. 

led to have contravener1 or 
; of this section if he commeii- 
ts to do anything in pursuance 
n for the Bime being in f ~ r c e .  

person shall take part in the 
g of, or be a member o f ,  any 
~ p e d  for the purpose of enabl- 
tions of the police or organised 
!r for thc purpose of enabling 
rr of force or in such manner 
,he,y are organised and either 

3ns of sub-section (I), he shall 
m which may extend to two 

it ~ a ~ i s t r a t e ,  if satisfied that 
le security of the State or for 
y order in writing, prohibit in 
itely or subject to exceptions 
)articipation in, any exercise, 
E, a military qature or involves 
1s of offence. 

tc.-(1) No person shall make 
display, any uniform, flag, 

by the State Governmeilt bjr 
association with a movement 
maintenance of public orrler. 

~ l e m  wherever found shall be 

1s of sub-secti6n (I), he shall 
extend to one yenr, or with 

s~o~s.-The District &lagis- 
'or the maintenance of pllblic 
n such area and during such 

demonstration in any public 

(c) the carrying in iPublic of anything capable of use as a weapon 
of offence. 

! 

Ezplanatioiz.--For the puEpose of this section, a public meeting is any 
meeting which is open to the Public or to any class or portion of the public, 
and a meeting may be a publq meeting notwithstanding that it is held in 
a private place and notwithsttanding that admission thereto is restricted 
by ticket or otherwke. 

7. Power to restrict movemgnts of persons.-(1) The Sbate Govern- 
mcnt or a District Magistrate, 'if satisfied with respect to any particular 
person that,  with a view to prevehting him from acting in any manner pre- 
ludicial to the interests of the general public, it is necessary so to do, 
rnay by order in writing, give one',or more of the following directions, viz., 
that such psrson- 

3 (a)  shall not enter, reside or remain in any area that may be speci- 
tied in the order; 

(b) shall reside or remain iq any area that may be specified in the 
order; 

(c) shall removr himself from, and shall not return to, any area 
that  may be specified in the ordor; 

Id)  shall notify his movemen& or report himself, or do both, in 
such manner and a t  such times a r d  to such authority or person as 
may be specified in the order. , 

t 

( 2 )  An order made under sub-section (1) (hereinafter referred to as a 
restriction order) may require the person in respect of whom it-is made to 
enter into a bond, with or without sureties; for the due pel-formance of fho 
restrictions or conditions specified in the order. 

(3) No restriction order shall be operati$e for more than- 
I 

(a) one month, if made by a Distrid! Magistrak, a d  
? 

(b) one year, if made by the State F v e r l ~ m e n t .  

(4) The State Go-nment may a t  any timb cancel or modify any res- 
t triction order made by a District Magistrate. \ 

(5) An order made under clause (a) or clause\(c) of sub-section (1)  may, 
if lnade by tlje State Government, specify as tbp area to which the order 
relates the whole State or zny part thereof only aqd, if made by the District 
Magistrate, speciff as such area the whole or any :part of the district only: 

Provided that no such order rnade by the State ' ,~overnment shall direct 
the exclusion or removal from the State  of any person ordinarily resident 
in the  State;  and no such order made by the District Magistrate shall direct 
the exclusion or removal from the district of any pason  ordinarily resident 
in the  district. I I 

(6)  As soon as may be after a 
malring the order shall colnmunicate Do the 
is made, so far as such communicatioil can 
likely to endanger public snfety or t h e  
on which the order has been rnade and such 
its, opiqion adequate to enable him to ma$8 a 

e 



(10) The Advisory Council shall, after considering the material place 
befare i t  and, if necessary, after: calling for sue11 further information fror 
the State Government or from ithe person concerned as it m a v .  deer. 
necessary, susbmit its report t.o the State  Governmellt witlhin thirty da.y 
from the date on which a representation is placed before it. 

without lawful authority- 

an!' document the imporbation d which has been prohitbited under the 
Sea Cugtoms Act, 1878, or in respe&t of which an olider of forfeiture has 
been made under any law for the time being in force, s h a l l ~ u n l e s s  h e  
proves that  he  was una.ware of t,he n$ture of the documen be p~inishablo 2 with imprisonment which may ext:eng to one year; or 1 h fine, or with 

S. Impwition of collective fines in dangerously disturbed areas.-(1) 
T h e B h t e  Government may, by no'tifica.tion in the Official Gazette, 
declare tile -yhole or any part of the State to bc ,ac dangerously disturbed 
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1 of his right to make such 
opportunity of doing so. 

District Magistrate, he shall 
the order has been made, 

lch other partic~la~rs as, in 

e person against whom a 
rernment shall, as soon as 
tlstituted under sub-sectioh 
been made. 

! Advisory Council consist- 
of whom shall be persons 
inted as, Judges of a High 

k i n g  the material placed 
further information from 

zerned as it  may.  deem 
nment wihhin thirty da.ys 
ed before it. 

'isory- Council, the State 
restriction order. 

idence between the -State 
eport made by the latter 
ng contained in any law 
bled to require any public 
documents. 

XWnents.-(I) Whoever, 

n his occupa,tion or under 

otherwise than through 

:n prohi,bited under the 
I ol;der of forfeiture has 

force, shallCunless he  
IocumenJ, be punishable 
r, or 1 h fine, or with 

3ed in ofder to facilitate 
7 pcroon other Lharl the 
document of the nature 
th imprisonment which 
loth. 

r disturbed areas.-(I) 
the Official Ga.zette, 

$ dangerously disturbed 

4 

\ 

'i 
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- (2) The State ~ o v e & m m t  or the District Magistrate if satisfied that  
the illhabitants of any dhngerously disturbed area- 

(a) we concerneh in the comniission of offences or other acts 
which are prejudicial \to the security of the State, thelmaintenance 
of law and order, the p'ttblic safety or tha public revenues, or 

\ 
(11 )  have been harb&,uring persons concerned in the commission 

of such offenccs or acts, :. 
I 

,nay forthwith iinpose a collecii~e fine oil the inhabitants of that area. 

(3) An order made by the',District Magistrate under sub-section (2) 
:ball he reported forthwith by. him through the Commissioner of the 
Division to the State Governmek~t, and the State, Government may 
thereupon amend, vary or rescil~d, such order. 

\ 
1 (4) The authority imposing the ';fine under sub-secGon (2) 'may exeinpt 

any person or class or section of dych inhabitants from liability to pay 
any portion of such fine. ', 

(5) The District M~gistrate, aftert;such enquiry as he may deem 
necessary, shall apportion the fine imposed under sub-section (2) among 
the inh,~bitants who are liable collectively to pay it ,  and such apportion- 
ment shall be iriade accordillg to the District Magistrate's judgmellt of 
'the respective means of such inhabitants:, 

(6) (i) The portion of such fine payable bj! any person may be recovered 
from him as a fine or as arrears of land re'yenue. 

(ii) Wit.hout prejudice to the generality of 'the foregoing power, and in 
particular, the DistricB Magistrate may forth\irith recover such fine pay- 
able by any persol1 by seizure and sale of hi$ entire moveable property 
uud uncut or ungathered crops. 

Explanation.-For the purposes of this sectioq, 'the inhabitants' of 
nn a.?ea includes persons who themse!ves or by bheir agents or servants 
occupy or hold land or other immoveable propertyt within such area, and 
landlords who themselves or by their agents or s e ~ a n t s  collect rents from 
holders or occupiers of land in such area, notwithbanding that they do 
not actually reside therein. \ 

10. Power to photograph, etc., amwted p e ~ o l l ~ . - ( l )  The State 
Gcvernment or other authority rnalring an arrest or\ directing the arrest 
of a person under the Act may, by order in writiag I direct that the 
arrested person shall- ', 

(a) allow himself to be photographed; 'i ', 
( h )  allow his finger and thumb-impressions to b ' ~  taken; and 

(,:) fii t.1 list1 'ilw,!i~nells of his t~qri~lwviting a11d sigh~tltve 
\ 

(2) If any person contravenes any order made under this section, he 
shall l)e punishable with imprisonmellt for a term which may extend to 
six n~onths, or with fine, or with both. \ 

11. Power to give efEect to orders, etc.-(1) Any authorit$ officer or 
person who is empowered by or in pursuance of this Act to\malre any 
order or to exercise any other power may, in addition to any ot 
prescribed by or under this Act, take, or cause to be taken, 

B 



complied with; or 

t3 issue warrants for- 

p \ ~ ~ ~ i s h a b l s  under this Act. 
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lay, i11 the opinion of such 
:essary for securing compliance 
~ltravention of such order, or 

 ions of this Act there is no 
alie action under sub-section 
4 to be taken, such steps and 
in the opinion of the Govern- 
~g comp!iance with or for 
provision. 

eby declared that the power 
sub-section (2) includes the 

rt,v whatsoever. 

011 whom any power is con- 
1 or special order, authorise 

the search of which such 
ry for the purpose of- 

2ry or expedient to exercise 
- 

:hen, direction made, or 
such power has been duly, 

~wer or securing compliance 
direction made or conditiol~ 

.? I 
lferred by section 98 of the 
:emed to include the power 

any magistrate mentioned 
any offence under this Act 
the State, the maintenance 
:enera1 public has been, 
,r that preparation for the 

being made; 
arched under clause (a) of 
wrant has reason to believe 
'or any purpose mentioned 

as may be, apply to 
.rant issued and to the 
ion. 

le and non-bailable.-Not- 
Crirhinal Procedure, 1898, 
le cognizable and non- L 
ed.-No thing contained in f 
on from being prosecuted 
lick constitutes 411 gff ence 

. b 

,- a s  

16. Repeal and savings.-Th; East Punjab Public Safety Act, 1949 
(R:!st Punjab Act No. V of 1949) and the East Punjab Public Safety 

Ordinance. 1951 (Np. V of 1951) are hereby repealed; but 
r:otwithstan (drllmdmelF ing such repeal, an$ order made, notification or direction 
issued, appointment made or actiod taken under the said Act, and in'force 
ilurnediately before the comlnencehent of this Act, shall, in so far as 
it is not inconsistent with therewikh, continue in force and be deemed 
to have been made, issued or talre'n under the corresponding provisions 
of this Act. 

- A11 undertakinge relating to- 

(a)- the maintenance and workid@ of naval, military and air force 
works, railways, air transport incluqing rterodromes, canals: inland 
water! transport, road transport, tetegraph, telephone, broadcasting 
and postal services, hospitals and Services connected with the 
safeguarding of the public health;., mines, fire-brigades, printing 
presses ; : 

(d) the upkeep of roads .and bridges! 
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UORDmUY , ' ,  {PUT. 

Act xvm of 19PB.-1n sl 
4cb, a f t n  the+o$s yaaquj 
Pose" s&U be inserted, a, 
i. 

!he words "except in caec 
d the amhunt prescr:bzd i 
:'"mentJ' shau be omitted; 

sub-sections aha11 be insel 
!en inserted, namely :- . 

'erty is acqui re  undar .thi 
1 of the new capital of th, 
.~nything contained in sub 
"ether by agreement or b: 
3 9 .  or. In k i d  or partly. ir 
Lhere ' i s  no :fiema , -&Lpe, 
. '.or there i;s a p.er6.011 Gith 
'e is any' dispute. '3s the 
ation or. . & : to the . ispor- 
"eferred to the arbitrator 
3 &bitrator shall mike 
J'mngement i, such & 
1 t o  theintorat;: of &,e 

. . . . .  , . . . .  .- 

1. dla&iini .& intereel in 
q~b'opeljj i  ireq&itioned 
fd, and shall be deemed. 

to apportion by hi& 
Of the requidtionin* or, 
foperty &ong th; 

. . . .  

made an ?%<d.deter, 
ttion payable, and ,such 
rOVmn?3ent may, either 
m. .person claiming.. 
., Qppomt t h s  Same o r  : 
?sation a.mong the per- 
e arbitrator. 60 appoin. 
xtionment;. . , 

contrary oont~ined ip j 
1, or in any other law . 
lie to the High Court. 
this behalf- 
e fd~e  the cixnme.gc.2- . :i 
Immovtible. Proprty; .: i within .- three. ~noriths. ? 

. . 
The Punjab Efigh Court declared the East Punjab ~e~ui&$ionihg' 

'of Imrnoy+b, 8Prpperty,. (Temporary.. Powere) .Aot, . 1:@$0 .,as,.: zldtra \ vired 
of the .Legislahr6.. i s .  the .,proaision$d'. that bet did .mot &mjt requi~'r+ion-. 

ing for pziblic p&poaes onlij.  the^ further dteckared tha! oidars oi 
quisition ond ao$dsitidn issued under the sajd Aot we& illega!. 

. ?D 









- 
' 'org&ised ,and - @bed or 

~ose, of eneblbg them to be 
or in such menner as to 1 
are' organised ' and eith 

e words "for the unaubh 
.bstitutd; - - s 
'"two years",, the yards; 

use", the words "prepara- 
uted. 

omitted ; % 

prejudicial to  fhe' seourity 
~ublic order", the words 
by the Government" shell 

figure and brackets "cdn- 
) ", the words "publiclp 
n, flag, banner Gr emblem" 

ag", the words "from tidae ' 

", the words "for sooh 
be substituted; ' 

t $ ai 1951;-In sub-seation 

3 general, public", the words 
lance of public order". shall 

- I 

11 be omitted;- 
$ 

person", tho word ''magis 
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. . 6.. Anwidmat: of Wtm 9, E-:. Fanjab Bet. XI .of f 948.-In ola@+: 

(d )  of~:s&secc~ion; 42) &f w t h n  9 of tbs phcipql.. &at, the. words: m.; 
.. : .and btekets "sub~sectlon '(1) or sub-section (2)- of"'.shaU. be omittea. ...: 
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. . 

. . .  

- . Under. the East Pvnjrsb, l ' r ~ t o z .  Cult.ivat@ (Recovery .of .Charges) Act, 
1948;"a' ref!uge&-dtivator has t o  pay tractor. cultivation charges at th$ 
end .of the.first crop sowg.on :bs.:fan$., It; .is coimidered that this imposes 
serious difficulties on. refugee-cultivators and the object of the: present 
-amending Act is .to -allow, re.wvery to be spread over one or .more annual 
fistalnients.;- Opport'unity has bees taken.to clarify the definition ' of 
* G t r i c b t  c ~ ~ t i v & ~ o n : " ~  ,. . 

. . . . .  / 
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:a& Punjab Act XI 01 : 
lowing ?&ion shell be 

. I 

be m a d e . ~  oulti~~ator 
,ulbi~tion shall, within 
allowed fhm the date . 
r seotion 5, deposit, in- 
in that notice: 
be allowed to pay the 

IpQnner and in such 
this behalf. " 

XI of 19491-h 01auf;c 
&oh Bhe words;, figum~ 

i" shall be omitted. 
, - 

ENDRA PRASAD, 
f'rekdent. 

,. to  t,h;hi Qmt, 07 India: 
. . . . 

. . /- : 

'MENT . ' ~. 

ecovery of Charges) Act, 
tltivtbtion charges at the 
&bred that this imposes 
e object of &he present 
ovek one or -more annual 
irify the d.efbition of 

g, to  the Bout, of I y l . a ,  
r?nigty of Home A f l 4 ~ 8 .  

NDIA PRESS, NEW DELHl 
LICATIONS, DEI Ill,  1951 
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i 
see under Government, - 
r Act s W .  appl.$S%ll.i '.<;!,! ,-;::.:,- $; $?y: - 

c ?.\ ;z 
. . %-.!::~;..': , .<$: ::? L:;&g$r$$$i ., . :.. s: , . . 

of 1950.-In s&tion 2 ob 

td ' '2QO", wherever they 
:ctively be substituted ; 

re. !'4". the word "fivgW 
. . .  . . 

: .of'. 1950.-1; section 3 
. . .. .::.:, 

. . . . .? . . . ?  . . ? .. .. . 
he words' "he hdi & his- 
ision -immedi+ely before 
bstituted, and after the 
1 be inserted, -namely -:.- 

owner has istimated his 
kencement .of 'the Punjab 
dment Act, 1951,. such 
uch comm~noement ' and 
In afresh in the manner 
.at the .fresh selection ia 
~der  th'e selecjiqn which 

iq right to reserve .shall 
the date .of commence- 

e substituted, nrimely : - , 
lsed to be -effect?vk undGr 
te a £resh.lselection: gfter 
I& ( % e ~ & i $ ~  of :  Tendre) 
3ha. ceas8 .if. it is not 
such c.omrnen~@,ment,;!*~; 

' .. 

ad "landowner" shall be 

le words "on application 
satisfying such authority 
b ti: tenant to khom the 
" shall be substituted. - 
$sections shall be insert- 

. . . .  
. ,  . . .  . . . ,  

. . .  

)ns coq'~aipedi in. this- sec- 
encemej?6;. ofLthe Punjab 
j i4~t.i.. 10511 ceases to be 
he tenant ejected there- 
I application m ~ d e  .tp' the 
:h-authority that be was 







. (6). If therelib no such ohsrge i s  aforesaid, ihe  Assistant Cdlectoi 
sliall', shbject ta an'y dirbctions whph he m g  receive from any court, 
pay the purohase money to the lalpdlord. 

Aesistant collecfo; shall, subject 
' ,  tlie mortgage debt so much of 

that purpose and pay the 
the purchase money pending 

I person or persons entitled 

6 .  , ~~Expla~tion.+For the purpos s of section 12A or section 12B,- 
. I '  

. . , (a) ,in .computing the pe 'od. of continuous occupation, the 
p.eriod during, which the ten n t  was suffering from a legd dis- i 
ability or physical infirmity r was a widow or an unmarried 
woman shall be excluded; . .. / /  

\ 

, 
( b )  a fenant %for5 a fixed erm 'exceeding five years shall alsc 

be deemed to be" a tenant. - 

i - -  

12C. Smtions 12A and 12B ot to apply to ce?tain property and 
tenants.-n'othing" contained in s ction 12A: or section 12B shall- 

, , 

I '  

holdipg lang in excess - / ' I  

1 BAJRNDRA PRASAD, 

.I 
; > - -  * ' 

@. 

I , j j  K.. +. K. SUNDARAW 

Secy. to the Cfovt. of India. 
. - 

\ 

, /  . ~ e h o n s -  for1 the enactmefit- , 

i 
F 

Sioco the: eioetmknt, in optp er, i950, pf the Punjab ($purity o 
TenureJ Act, 1959, $,he course af e ent+s, has tended to show.thzk the, reliej 
granted to tenants by the Act, is isadequate.- The Act of 1960 aims a 
giviug relief tc  tenants-at-will who e tenancies are for a .term not exceedii~~ 
four years. I t s  scope, however, i limited to tenants of landownew ownin: 
more than 200 acres of, land or 1 st~nd'ard acres (a .standard acre bein5 
an, acre .ccnvertible with,re,feres~ to the qugntity of yie@ a ~ d  'quality o 
soil \inta ~xdisary acres ascgr.din t~ rules), Eve11 such a Iandqwqer 16 C 





. .- , 

No. VI OE 195i: 

i n -  this b&alf: , 



. . prinoipal' Act,-- ' '. 

substituted. 

. . 

. . 



-Iq-;se~tion..:# of thk 15. iskendment 'of section .72, Act PIX of 1883;.-Jn fie~tion .72 of the 
v" ' .khq : .~ords, "or iR principal ikct~, in sub-section, (1)'' far the morils "thirty days" the word's , . ' 

. , .bo -cause-;ms:te of ;  or !'sixty dhys'1 sh&ll be-substituted. ' . . 

L',' s b d l  . . . .  .be...inser!ud. 
. . . . . . . . .  

-)-- :.8e.ctidn ::d4 ' bf. t h  
RAJENDRA PI3ASADJ' . .- 

. . 
)r" .shall be'omitted. . . . .  . . 

. - ' President i  
d, 

, . 
* 









aollector under this Act; 

or usage for the time being in 
d under him by an occupancy 
rights, title and interest shall 
tenant free from all encum- 
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district in 'which t h ~  
3 vestcd in an occu- 
:ludesL.any offiwr not 
First-Grade specially 

:arm the duties of ra 

nksioner'." .have .the 
t h e  Punjnb .- Land- 

xe the meanings rcs- 
c y  Act, 1657. (Puujab 

an occupancy tenauf; 
., or b u t  for a sl:ec;:tC 
tad, and i~icludes tlls 
lord; 
1, immediately before 
an occupancy tenuu t 
vho, after such com- 
pect of the land held 
rd or through a courtf 
des also 'the predeces- 
man$. 

nants and extinguish& 
~stanaing anything -to 
e for the time being 

r 

re ~ n t i n g e n t  hterest, 
for the t i e  being in 
~i rn  by an occupancy 
tle and interest shall 
ree from all encum- 
dlord ; 

t t o  collect or redeive 
pect of such land md 
land shall also cease; 

the ~okernment  the 
1. 

pay, and the landlor 
d, such compensatio 





;ion shall in no ,.C=8 
et vdtloe of the land; 
sining- thEl, aaezage 

> me-may a be, ,of &8 

1 
inder this clause, %he i 

nt is a ahme ddthe 
?$,, during a ,*riod of 
Xune, 19?.5, shqy be 

atim awarded under 
ivith tbe-C)dlepto~ by 
ni,of %e.jqats 04 tSl.e 

to tzh?, q o u n t  of 
~q,his  sciagz,rp for SO 
~gns?tj@,iq s y h  six 
years, as he thinks 

t - in  @ e . m e n t  of 
rqq, the, a@ounD due 
d :l+pfI reyenue. 

namiil Clommissioner 
!-the pa*. inbreshd, 

any* order passed 
1 8;1'cb -ppwer ' i hU be 

&j&+b%. tb&.%gncial 
, ezamine and revise 
ek ~roviasd in seution 

' .  
ihii- section shall run 
i)' &if- phan be aa . ,-- * *  

. . &it& daya. . - 

tor, - b e . :  ~omin;issi.~:&r. and 

,Enattbrs; .:nwQy: .- 





Lry rights in their tenancies o 
landlorcls. The Cornmitt 

V. R. IENOAlZ, 
he Government of India, 
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H. V. R. IENGA 
Bscy. t o  the Gout. of In 

*' ~ i n i s t r ~  of 'Home A 

The following Pr6sident's Act enacted on the 8th' January, 1952 is pub 
for general, information:- 

THE PUNJAB COTTON (PREVENTION OF ADULTERA 
i. TION) ACT, 1952 

No. I1 OF 1962 

dh Act to provide for the prevention of adulteration of cotto~ 
18th ~ a n u a 6 ,  1952 

In exercise of 'the powers conferred by section 3 of the Punja 
State Legislature (Delegation of Powers) Act, 1951 (XLVI of 1951 
the President is pleased to enact as follows:- . 

1. Short .title, eatent and-commencement.-(1) This Act may b 
called the Punjab Cotton (Prevention of Adulteration) Act, 1952. 

(2) It  extends to the whole of the State of Punjab. 

(a) "admixture of cotton" means mixture,of differcnt varietic 
of cotton in contravention of the rules made under this Act; 

(b) "prescribed" means prescribed by rules made undt 

(c) all words and expressions used, but not defined, in t h  
Act and defined in the Cotton Ginning and Pressing Factorif 
Act, 1925 (XI1 of 1925), shall have the meanings assigned to the1 
in that Act. 

3. Prohibition of a&ture of cotton in specified areas an 
penalties therefor.-(1 ) The State Government may, by notification i 
the Official Gazettej prohibit, iri any area specifled in the n~ti~ficatio~ 
any admixture of >cotton which is ginned or pressed in a cotton ginnin 
or cotton pressi$g factory. - , . 

L 



, . .  , 

*. . (b) .any person,.m&kes any admixture of cotton or abets or 
. . , H . , V .  33. IENG '~~knowinglyal'lows or connives at such admixture of cotton which 

s k y :  , f o t h s  Gout. of I is ginned and.. which is being, or - is in-tended to be, i n a .  - 
, .' ~ i n i t t t t ~  of.'Home A .. cotton . prehsi.fig . 1 

d he shall, on conviction, be punishable with fine which may extend 
the 8th' January, 1952 is publis to five thousand rupees. 

3 of aduiteretion of cotton* 
13th ~ a n w l 6 ,  19521 I 

4. ee.nalty for watering, etc.-(1) Any owner or person'in charge 
of a cotton ginning or cotton pressing factory who knowingly or 
baving reason to believe that any cotton i s  watered or.contains seed 
in excess of the prescribed proportion or contains any foreign sub- 
stance, gins or presses or allows such cotton to be ginned or pressed 
in such factory shall, on conviction, be punishable with fine which 
may extend to five thousand rupees. , 

I by section 3 of the Punjah 
.s) Act, 1951 (XLVI of 1951), 
lows:- 

1-t.-(1) This Act may be 
,f AdulterationJ Act, 1952. 

I (2) Any person who. knowingly waters or wets any cotton or 
mixes seed or foreign substance with any cotton or abets or know- , 
ingly allows or connives at such watering, wetting or mixing of cot- 
ton, which is ginned and, which is being, or is intended to be, pressed 

! in a cotton pressing factory shall, on convictioh, be punishable with 
fine which may extend to five thousand rupees. 

t a t i  of, punjab:. ' .  ' Explanation.-For the purposes of this-. section, - cottoxi: shall be 
deemedto be watered if such, cotton contains' moisture in excess of 

. - .  -the normal-amount, the normal amount being the amount. of moisturk 
context btherwise that such cotton- may :reasonably be expected t b  conthin, regard being- 

ki i ture .of had ta t.he place or places at 'or to which, and the t.ime or times of the. 

les made year in which such cotton has been  picked,' collected, stored, 
. .  . . , .  . . 

conveyed, left, ginned or pressed. ,- 
. . 

(3) A certificate given by an officer authorised in this behalf by 

sed, but not defined, in t the - State Government as to the normal amount of moistu~e that  a 

ninR and .Pressing Fat in quantity of.cotton maj. contain and the amount of moisture 
. that-'it actually contains shall be evidence of -such matters,, until the e m.eanings. akigned to 

ary is proved, andif the amount.of moisture that cotton actually 
I ins exceeds the normal amount, it shall be evidence, until the 

, . .  

I?' 'h s~ecifi$a ry is proved; that the cotton is watered. 
. * rment pay,' by notificat 

speciqpd in. the htifii: xamination of cotton packages- or bales.-(1) Any gazetted , 
,f pres&d in a catt uthorised by the State Government .in this 'behalf may, of'his 

tion or on receipt of . a . complaint (togetherwith the . prescribed . 

. . 

. , . - 
. . 





a bale to be examine 

( d )  the authorisation of the officers to examine cotton, cotton 

surnptive proof of -the 

!rnment may authorise (g) any other matter'which has to be, or may be, prescribed. 
any reasonable time, , 
1 for the purpose of RAJENDRA PRASAI), 
1 of any of the provi- 
ider or of any of the 

Y- worked or has been 
!ctsf which an offence . K. V .  K .  SUNDARAM, 

Secy. to the Gwt. of India. 

:ry cotton ginning or 
a -  

able assistance to the Reasons for the enactment 
lis duties under sub- - 

Certain good varieties of cotton grown in the State of Punjab 
serve as seed not only in Punjab but all over India. These varieties 

-No suit, prosecution 
person in respect of 

ended to be done in 
.eunder. 

H. V. R2 IENGAR, 
rules.-(1) The State Secy. to the Gout. of India, 

Ministrg of Home A f f a i .  

the generality of the 

?n quantity of cott 
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3 .  

ates are allowed- to '; ' 17. Power to make rules.-(1) The Government may, by in the 
.E  such illsta,mellt,s :Official Gazette, make rules to cari-y out the purposes of this 
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t for  a term 

n pursuance 
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means the superior owner; 



3-,~olleoi or receive as an -amear of land revenue. 
. . . 

7. Review and Wi6sin.-41) The Co;lI&tor may, &her of: his  own motion 
an, ~pplicption of any party interested, review any award made by 

d OF b y  any of his 'predece'ssors in office, and pass an order modifying, 

. . 

0 . 





. . . , , . %@hF. . . .  
I . ? . . . . .  F;:?,:. , (3) It shall come into force &t once; and 9 shall npply i,n. the  firet 

'g-,.:: inst@,c:{' fo. all laqd other ' t ha~ i  .e\~:tiiuee $roper+ n$ defined: ijh the  hd!pinis- )tice 'j:!<ay,7b~ ,:&.:,:- 
-T:T;; h'a t i~r ,~ .of Eiacu'ee Projei.{:y '' Act, 1&0 (XXXI df 1050) b i ~ t  ,the - State '. &>. < 
d.:i... ..*' 

.;*> : . . 

... i- : er3E>:,< ***.,: 
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!er thiii Act; . . . . 
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E?CI'RAORDINARY 
PART n-Section I 

PUBLISHED .BY AUT~BORITY 

New Delhi, the 1st Ootober, 1953. 

The fo l long pr&dent,s Act enacted on the 1st OCtQbm. 1953 
published for general information : - 

~n A C ~  to provide for the control of .the- practice of smoG& < 

prepared opium and to secure the ultimate prohibition of 
- smoking of prepared opium in the Stare of .Patida and 

East Punjab States Union.: 
exercise of the powers conferred by section 3 of the patiala , 

and East Punjab States Union Legislature (Delegation of powers)' 
, , A C ~ ,  1953 (22 &f 1953), the President is pleased to enact as follows:- 

(b) "place" in'cludes a building, house, sRC, pool, chhappar, 
enclosure, tent, vessel, raft and velildle~ Any p a t  thereof; 

(,) "prepared opium'' means any product "b;Q a m r e  of 
opium obtained by any operatioa or series of opetations $+geed ' 

- to t r & o ~ a  o p i m  ixitt-o an extract suitable for smobng, an& 
, & . I  















. . 

...... 
.. ,  .. THE SCHEDULE - ' -  . 

. (See section 3).. 

1: In section 1, sub-sections (2) and:(3) shall be omitted;., . ,. 
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PART 11-Section I 

BHANDARKAR, MINISTRY OF LAW 

New Qelhi, thes16th  Nbvernber 1953 , 

he following President's Act enacted on the 14th November, 
is published for general information:- 

[14 th  Novem6er, 1953'3. - 

shortening the langu~ig~ thereof. 

PRELIMINARY 

1. Short title and ~ommeacement.-(I) This Act may be callea 
' 

psu General Clauses Act, 1953. 

(2) It shall come into force a t  bnce, 

tion of Act:-Unless otherwise expressly or the - -7 

therwise requires, the provisions of this Act with respec: 
struction ctf enactments, apply- 

(a) to this Act and all other enactments whether passed - 
?-before or after the commencement of this Act; and 

(b) where any such enactment confers upon any authority' 
er to make rules or bye-laws, also to such r-ules or bye-laws. 

General definitiods.-~n. this Act, and in all enactments, unless 
ontext otherwise requires,- 

'abet", withlit3 grammatical variations and cognate ex- 
ns, shall have the same meaning as in the Indian Penal 

(Act XLV of 1860); 
( 375 j 









S E ~ .  11 'I dC GAZETTE OF 'INDIA EXTRAORDINARY ' 

* (50) "will" shall include a codicil and every writing making a 
voluntary posthumous disposition of property; 

(52) "year" shall mean a year reckoned according to the 
British calendar. 

4 ,  

ocument shall 

e enactment in 

(a) wordsHimporting the masculine gender shali be taken to 
' vessel used in include females, and 

the court or office is open: 

s and ;cognnte ed that nothing in this section shall apply to any act or 
in the'cise of g to which the Indian Limitation Act, 1908 (IX of J908), 

. - .d ,of swearing; . . 

any other de+, t y  to be taken pro rata in enactments.-Where, by any enact- 
duty of excise, or in the nature thereof, is leviable on afiy 





*H% ~AZETTE OP ~ . D I A  ~XW~AORDIHABY 381 

POWERS AND FUNCTIONARIES 

ent of any dis- 

16;Power to appoint to include power to appoi& ex-0fficio.- 
Where, by any enactment a power to appoint any person to fill any 
office or execute any function is conferred, then, unless it is other- 
wise expressly provided any such appointment may be made either 
by name or by 'virtue of office. 

17. Power to appoint to include power to suspend, remove or dis- 
miss.-Where, by any enactment a power to make any appointment is 
conferred, then, unless a different intention appears, the authority 
having for the time being power to make the appointment shall also 

xtment so re- have power to suspend, remove or dismiss any person appointed whe- 
ther by itself or any other authority in exercisexd that power. 

18. Substitution of functionaries-In any enactment it shall be 
sufficient, for the purpose of indicating the application of a law to 

ent incurred in every person or number of persons for the time being executing the 
~actment so re- functions of an office, to mention the official title of the officer at pre- 

sent executing the functions, or that of the officer by whom the 
functions- are commonly executed. 

or.remedy in 
tbility, penalty, 19. Successoq.-In any enactment it shall beLsu&Gent for the 

purposes of indicating the relation of a law to the successors of any 
functionaries or of corporations having perpetual succession to ex- 
press its relation to the functionaries or corporations. 

20. Official chiefs and subordinates.-In any enactment, it shall be 
sufficient, for the purpose of expressing that a law relative to the 
chief or superior of an office shall apply to the deputies or subordi- 

L other laws.- nates lawfully performing the duties of that office in the place of 
? 238 read with their superior, to prescribe the duty of the superior. 
, by which the 
by the express PROVIS~ONS AS TO NOTIFICATIONS, ORDERS, RULES, ETC., MADE UNDER 
hen unless a E N A ~ M E N T S  . 
Fect the con- 
ent so repealed 

men&.-Where 
srticle 238 rezd 

22. Power to make, to include power to add to, amend, vary or 
rescind notifications, etc.-Where, by any enactment, a power to issue 
notifications or make orders, rules or bye-laws is conferred, then, that 

23. Making df rules or bye-laws and issuing of orders between 
passing and commencement of enactment.-Where, by any enactment, 

/ 

Q 
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rent. so agreed upon; 
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of the  res scribed 
: prescribed parti;;. 
deemed to have 
:6) and notwith- 
ration Act, 1908 
e registered under 

value: of the site 
la11 be deemed ta 

ad.-(1) A tenant 
a for permissioa to 
cl leased to him. 

application, the 
e, to grant the re- 
!ke an application 
wity for the - grant 

td authority under 
ng the parties an 
hereon as he may 

(d) the reduction or remission of rent, if any, or other ad- 
vantage secured by the tenant in consideration of the improve- 
ments. made by him 

18. Devolution of tenancy on death of tenant,-(1) If a tenant dies 
, during the term of his tenancy, the tenancy shall subject to the pro- 
- visions of sub-section (2) devolve- 

(a) on his lineal male descendants, in the male line of- 
descent, if any; 

(b) failing such descendants, on his widow, if any: 
~ r o h d e d  that duch widow shall cease to enjoy the tenancy 

rights if  she remarries or abandons the land or is ejected there- 
from in accordance with the provisions of this Act; 

. 

(c) failing such descendants and-widow, or in case there is 
a widow if and when she ceases to enjoy the tenancy-- rightd 
under the proviso- to clause (b), on a khana darnad, if  any. 

(2) No person shall be' entitled to succeed to a- tenancy under sub- 
section (I), unless he is willing to cultivate personally the land com- 
$rising the tenancy. 

19. Rights and privileges of tenants under other laws na.tlaffected.- 
Nothing contained in this Chapter shall be construed to limit or pre- 
judice the rights and privileges of any tenant under any other law 
for the time being in force or any usage, or arising from any contract. 
.grant, decree or order of a court or otherwise. howsoever. 

I n. the'land leased u 
- 'CHAPTER IV 

escribed authority i I ACQUISI~ON OF PROPRIETARY RIGHTS BY TENANTS 
o have made such 
ier. 20. Definition of 'tenant'.-In this Chapter, the expression 'tenant' 

means a tenant as defined in clause (k) of sub-section (1) of 
tdes a sub-tenant. 'section 2,- .- 

mt who has made I (a) who is not liable to be ejected under clause (a) of sub- 

leased to him in 
section (1) of section 7; or under sub-section (2) of that section, 
or if his tenancy is 

ntitled to receive ( b )  who is not"&jected within a period of five years specified - 
I be ejected from in the proviso to clause (a) of sub-section (1) of section 7 or sub- 

section (2) of that section, 

I and includes a person who is restored possession of land under 
?r sub-,section ( I ) ,  .;section 8. 
accordance with 
2rminakion of the 
, 'the prescribed 
?rs, namely : - 
has increased b Y  

EqZanation.-For the purpose of clause (a) ,  a tenant shall not be + 

:liable to be ejected under sub-section (2) of section 7- 
(i) if, at any time before the expi+ of the period of five . years specified in that sub-section, the landowner has taken 

cultivation to the extent of the 





':hall 'be entitled 

y rights shall 
uthofitv . in the 
Lars, namely : - 





(2) Any transfer of land made in contravention ,of sub-section (1). 
shall be void and no registering authority shall register any docu- 
ment evidencing such transfer under the IndiAn Registration Act, 
19'08 (XVI of 1908). 

CHAPTER V 
ACQUIS~ION AND DISPOSAL OF BANJAR LANDS 

ance of this section. 

(i) a purpose connected with the settlement on land of 
persons who are willing to cultivate such land personally under 

. a scheme made in pursuance of section 38; 
(ii) development of co-operative farms; and 
(iii) efficient management of land. 

ke manner ' 
. ,:34. Possession of .  acquired lands.-(1) The collector may , by -tenant. as der in writing direct a landowner whose land is acquired under- 

. \ is Chapter to deliver possession thereof within ten days of the 
in respect service of the order on .him to such officer as may be specified in. 
is Chapter . . 
! during a (2)'If any landowner refuses or fails without reasonable cause ~ n d e r  sub- to comply with an ordei.made under sub-section (I), the Collector 
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'or that purpose, 

banjar lands.- 
Chapter, there I 
determined in 

hereinafter set 
CHAPTER VI i 

be fixed by 
such agreement; 

d the Collector 
forty-five times 

a1 area of any 
;here is no such 
h is assessed to 
of one hundred 

I 

)erwns who are 
dter giving the 
5de the dispute. 
: are entitled to 
!of amang such 

bmar land.-- 
apter shall, sub- 
e State Govern- 
uch instalments 

- 
sation-s or the 
napter, the Col- 
Collector under* 
.e being in force 

lands.-(1 The 
1 Gazette, 2 rame 
r land acquired 
ltivate the land 

y of the follow- 

t,o be settled on 

lands are to be 

b the\ Official 
made under this 

MISCEUANE~US 

39. Appeals and revision.-(1) Any person aggheved by any deci- 2 I ~ 

siori or order of the preseribed authority may, within thirty days 
from the date of the decision or order, prefer an ap eal to the Collec- 
tor in such form and manner as may be presoribe8 

Provided that the Gollector may entertain the appeal after the 
expiry of the said period of thirty days if he is satisfied that the 
appellant was prevented by sufficient cause from filing the appeal 

i 1 
id time. 

(2) Any person aggrieved by any decision or or&r of the Collec- 
tor, not being a decision or order made in appeal. uvder sub- 
section (I) ,  may, within thirty days from the date of the decision 
or order, prefer an appeal to the Commissioner iiX such fohn and 
manher . , as may be prescribed: 

Provided that the Commissioner may entertain the appeal after 
the  expiry of the 'said period of thirty days if he is satisfied that the 
appeIIafit was prev61it6d by sufficient cause from filing the appeal 
5n tihe. 

(3) With respect td all matters dealt with under this Act, the 
Financial Commissioner shall have the same power7f6-call for, exa- 
mine and revise the proceedings of the prescribed authority ~ r ~ t h e  
Collector or the Commissioner as is provided ifi section 84 of the 
Punjab Tenancy Act, 1887 (Punjab Abt q I  of 1887). 

40. CoiTection of c l e r i ~ l  errors.--Clerical or arithmetical mis- 
-takes in any. order passed by any officer or authority under this Act or 
errors arising therein from any accidental slip or omission may a t  
.any time be corrected by such officer or authority either of his own 
moticin or on an application received in this behalf frnm any of the J 

L 

parties. 
41. Officers holding mquides have powers of civil courts.-Apy 

afficer or authority holding an enquiry dr hearing an appeal or a revi- 
sion under this Act shall have the owers of a civil court under the 
Code of Civil Procedure, 1908 (Act g of 1908), relating to- 

(a) proof of facts by affidavits; 
, ,  (b) enforcing attendance of any person and his examination 

on oath: ., 

(c) pduc t ion  of documents; 
(dl issue of commission; 

and every such deer or authority shall be deemed to be a civil court 
within the rr~eailiilg of sections 480 and 482 of the Cqde of CrimMal 
Procedure, 1898 (Act V of 1898). 



* 

43. Summary eviction and he.-(1) Any person who is in wronlg- ,? 
ful or unauthorised possession of any land- 

(a) the transfer of which either by the act of parties or by 
the operation of law is invalid under the provisions of this Act, or-  ' 

(b) to the use and occupation of which he is not entitled 
under the provisions of this Act, 

may, after summary enquiry, be ejected by the Collector, who may 
also impose an such person a penalty not exceeding five hundred 
.rupees. 

(2) The Collector may direct that the whole or any part of the 
penalty imposed under subsection (I) shall be paid to the person who 
has sustained any loss or damage by the wrongful or unauthorised 
possession of the land. 

44. Certain oftiers to .be public servants.-Ev& officer acting un- 
der or in pursuance of the provisions of this Act dr any rules made - 
thereunder shall be deemed to be a public servant within the mean- 
ing of section 21 of the Indian Penal, Code (Act XLV of 1860). 

45. ~rocedu&.-1n all enquiries and proceedings under this Act, 
the Collector and any other officer shall have such powers and follow 
such procedure as may be prescribed. 

46. Court fees.-Notwithstanding anything contained in the Court- - fees' Act, 1870 (VII of 1870) as adapted and applied30 the State, every 
application, appeal or other proceeding under this Act shall bear a 
court-fee stamp of such value as may be prescribed. 

b 

47. Bar of jurisdiction,-(1) No civil court shall have jurisdiction 
to settle, decide or deal with any matter which is under this Act 
required to be settled, decided or dealt with by the Financial Com- 
missioner, the _Commissioner, the Collector or the prescribed autho- 
rity. 

(2) No order of the Financial Commissioner, the commissioner, 
the Cdllector or the prescribed authority made under or in pursuance 
.of this k t  shall be called in question in any court. - 

48. Protection of action taken under this Act.-(I) No suit, prose- 
cution or other legal proceeding shall lie against any person in res-. 
pe t of anything which is in gdod faith done or intended to be done 
un 8 er or in pursuance of this Act or any rules made thereunder. 

(2) N6 suit or other legal proceeding shall lie against the State 
Government for any damage caused or likely to be caused or any 
injury suffered or likely to be suffered by virtue df any provisions 
contained in this Act or any rules mqde thereunder. 
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(2) Notwithstanding such repeal, anything ddne or any action 
taken in exercise of any p w e r  conferred by. -or under the said A 
sIb4liba:deerned to'have been done or taken in exercise of. the 
wnkmed by or under this Act, as if this Act were in force 
datecon which-such thing was done or action was taken. ' 

j '* RAJENDRA PRASAD, 

K. Y. BHANDARKAR, 
- - . Secy. to the Govt. of India. 

, .  - . 3 
4 

REASONS FOR THE ENACTMENT 
Relationship .between the landlords and tenants in' Pepsu pre 

swihed res,ulting in an extremely explosive situation. Legislation 
to. amend and consolidate the existing laws in the State relating to 
tenancies of agricultural lands and to provide for certain measures 
of- llaad m&am on the lines undertaken* by the- adjoining State of 
Punjab is, not only necesww but also urgent. Hence the present 
Bill. The BilI also seeks to give effect to some of the recommenda- 
tidns wade by the Pepsu. Agrarian Reforms Committee appointed by 
the Government of India to examine the system of land tenure in the 
State. 

2.'Thb Committee ~ppointed under the proviso to sub-section (2) 
of. cticq 3 of the Pewv Legislature (Delegation of Powers) Act, 
195!?(d df 1953) has approved the enactment of this measure.. 

C. S. VENK.ATACHAR, 
Secy. to t h e ' ~ o v t .  of I n d k ,  

Minis try  >. of States. 

- 
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(a) the type of irrigation; 
(b) the improvement in irrigation; 





charges and acreage rates.-( 1 )  When 
charges or acreage rates has been 

Provided that where the betterment charges or acreage rates ' 
are allowed to be paid in instalments, interest shall be payable in res- 
pect of such instalments at  such rates as may be prescribed and such 
interest shall be recovered in the same manner as the betterment 
charges or the acreage rates. 

- 

r manner as 

section 4 and 
shall call in 

Provided further that where there are more landowners than ates of such 
le increase in one, they shall be jointly and severally liable for the portion re- 

coverable from the landowner and similarly where there are more 
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.by him for regulating the proper flow of water therein or for main- 
taining the established course of irrigation in cases where the Divi- 
sional Canal-officer considers such action to be necessary. 

18. Indemnity.-No suit, prosecution or other legal proceeding 
shall lie against any person in respect of anything done or intended 
to be done in good faith under this Act or the rules made thereunder. 

, 
19. Power to make rules.-(1) The Government may, by notifica- 

tion in the Official Gazette, make rules to carry out the purposes of , 
this Act. 

(2) In particular. and without prejudice to  the generality of 'the 
foregoing power, such rules may provide for all or any of the follow-. 
ing matters, namely.: - 

(a) - the manner' in which notices under this. Act, or the 
schedules of betterment charges and acreage rates shall - be 
published; - .  

( b )  the manner in which valuation may be made of any 
lands for the purpose of sub-section (1) of section 5 and for 
determining their increase in value; 

(c) the manner in which rates of betterment charges shall 
be calculated with reference to any lands or class of lands in 
an irrigation scheme; 

(d )  the form in which demand statements may be prepared 
under sub-section (1) of section 8 and the procedure .for pre- 
paring the same; . 

(e) the form in which notices of demand may be prepared 
under this Act and the manner of their service; 

(f) the time within which objections may be preferred from 
notices of demand under sub-section (2) of section 8, the pro- 
cedure for the determination of such objections and the authrr 
rities to whom, and the manner in which, and the conditions 
subject to which, appeals may be preferred therefrom; 

(g )  the time within which betterment charges and acreage 
rates shall be payable after the notice of demand and the 
manner in which such charges or rates may be realized; 

(h) the conditions subject to which any sum due under this 
Act may be paid in instalments and the rate of interest for the 
payment of such sum in instalments; 

(i) the conditions subject to which any landowner may 'be 
allowed to relinquish any part of his land to the Government 

_ in satisfaction of betterment charges due from him; 

(j) the manner in which betterment charges and acreage 
rates may be apporti~ned between landowners and occupancy 
tenants; 
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CHAPTER I 

(2) I t  extends to the whole of the State of Patiala and East 
njab States Union. 

., 





(b) two pegsons to be *ap@inte,cl by.th8 Sitate Gav,emlhdnt; 
and . , , , ): . c .  .5 4 '. i> :':I 

\ 

(e) four persons to be a pointed by '&e St' 6 GOV~I;'-~~& 
after consultation with ,the &ntral ~oveknm&r$!, of y h ? ~  .Jpp, 

, shd.  be displaced persons settled in any .QpnsWp <or towp$;pp,~ 

(2) The names of members' appointed undeki sub-sectiota. (13''&~dd1; 
be published in the Official Gazette2and every such appofntmerifi6Wall 
take effect from the date on which it is so published. . . , . >: - L2 :a; 

5. Terms and conditions af .office of. m6mbcrs.-(1) The tevms; of6; 
office 6f the Chairman and other members shall be such as may be 
prescribed. i ' \ 

. c:2:',- 

(2) The Chairman br any other memberctnay ;esign his o$oe by - 
writing under his hand addressed to the State Government but his 
resignation shall take effect from the date on whjch it is accepted and 
notified in the Official Gazette. ,, j l '  

(3) A member shall hold ofice @ring the pleasure of thefstate 
Government: . t ' r r .  4 

, > '  ' . 
provided that neither the chairman bor any member iik$di'k$ 

by the State -Government after consultation with the Central Gpv-. . 
erpment shall be removed from office except after consul~ation 
with that Government. > rsa!d : 

* - . :a> ,  , . 
(4) A casual vacancy caused by resignation, death or r-epxb+al of, 

a member or for anjr other reason shall be filled by fresk ;tppoint-, 
ment in accordance with the provisions of section 4. 

- 6. Committees of the Board.L(l) ThtS'Board may, froni'time to 
time, with a view to'give effect to the  purposes of this Adt'hppbint 
one or more Committees consisting of such persons as it thinks' fit: 

(2) The Board may- , 1. 

f .  , * < <  J . 
(a) refer to such Committee for inquiry and report any 

matter relating to-any of the pyrgoqes of this' Act; 
' .  

(b) delegate to'su,ch Committee, by a specific r e s d u f ~ $ ~  ahd 
subject to any rules made in this behalf, any of the powers or 

. duties of the Board relating to ,the subject-matter for which - 
such Committee has been appointed. I T  . - c .  , 

(3) The Board may, at any time, for reasons to be kecbkdd, dis: 
solve or, alter the constitution of.any..such Committee. I '  , . 
I 

(4) Every ~dmmittee. shall carry -out any instruction given, to it 
by the Board, and every final decision bf such Committee shall, sub- 
ject to any ruIe to the bontrary, be laid before the Board for aon- 
firmation. < .  , ,  , i,;' r 

7. Vacancies amongst \fnemhrs 'or .dt$ects in the co~t j t ld ion not 
to invalidate *acts or procpdings afl:the Ek~awrdi 'or ~magittee:-No '- - 

act or proceeding of the Board or i6P~any'of its CommSttees 'shall be , 

invalid by reason oiily of the' existence of any, vacancy afilongst its 
members or any defect in the cdfistitution thereof. ' ' 
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CHAPTER I11 

FUNCTIONS AND POWERS OF T F ~ E  BOARD 

(3) The Board shall carry out all .or any of,  its functions and , 

exercise all or any of its powers within the area of its operation. 

14. preparation of a township scheme.-(1) The Board shall, as , 
soon as may be after the area of its operation has been specified in * 

relation to a towhship under sub-section (I) of section 13, prepare . 
a scheme in the prescribed manner for the construction and develop- 
ment of the township for the purpose of rehabilitating displaced 
persons and take all such measures as may appear to.lit to be neces- 
sary for carrying out such rehabilitation. ' 



. 3 ,  . 

* * '  

, ..(4)-. Any ,sc%eme for the ebnstrdctiafi ahd development of a town- ' ' shlp prepared by the Board under sub-section (2) or an? alteratton: 
- i n  or modification of, such scheme undet sub-section 3) shall, if - 

so tequired b the State G o v e v e n t ,  be submitted by the Board 
to the State zovernment for approval. 

tions under this Act. ,- 

(2) without prejudice to the generality of the foregoing provi- 
sion, the Board shall have power to- 

(a) to acquire and hold such property, both movable ,aqd 
immovci@le as the Board may deem necessary and b sell, lease 

, or otherwise ‘9 transfer any such property; 
t (b) to construct residential or ~ t h e r  buildings; 

\ '  

(c) subject to such rules as may be made,in this behalf ', by the State Government after Consultation with the Central 
t Government, to advance to a displaced person, or to any other 
: person a loan for industrial or business purposes or for Construct- 

ing residential or other buildings; 

(a) to sell, lease or let out on hire qny building or site 
belonging to the Bawd to any person on skh terms as may be 
prescribed; 

(eb to promote or cause to be promoted any trade, business 
, " or industry for the developinent of the township; 

, 

(f)  tp make provision for drains, sewers, water-supply and . , 
-!. - the lighting of stpeets; 
iZ 1 (g) to undertake measures to promote pkblic health, saniia- 
, + tian, educktlon and social welfare and to promote qr operate 

schemes of water-sqpply, drainage arjd irrigatiqn; , 

, .. (hJ to perform suth other functions as may be ptesbribd: 
I 
I .  

I 





(2) The Administrator or the other officer so empowered 
- inspect such books of accounts or documents produced and 

extract3 thyfeLrorn. 



25. Power of the &ard to spend.-Subject to such limitations and: 
restrictions on the pbwer of the, Board as may be prescribed, the- 
Board shall haveApower 'without reference to the State Government. 
to spend such sums as it .thinks fit for the purposes of this Act and 

' 
the rules made thereunder, and such sums shall be deemed to b e  

I 
the expenditure payable out of the fund of the Board: 

Provided that no sum shall be expended by or on behalf of the. 1 Board unless the expenditure of the. same is covered by a current 
budget grant sarictioned by the State Gbvepnerit. . 

26. Repayment of loans and in@rest by Boar&-(1) All loans 
advanced. to the Board' by the Central Government or  the State.' 
Governmqnt together with the interest accruing t h ~ n  at such rate  
as may; from time to time, be fixed by the Central Government o r  
tne State Government, as the case may be, shall be a first charge on! 
the fund of the Board and the Board shall repay such loans with the 
interest thereon in such manner and in such npmber of instalvents as. 
may be determined by the Central Government or the State Govern- 
ment, as the case may be, and every such repayment shall be deemed 
to be a part of the expenditure of the Board. 

(2j For the-purposes of any loan'panted to it by the State ~ o v e r n -  
ment, the Board shall be deemed to be a local authority within the 
meaxing of the Local Adthorities Loans tAct, 1914 (IX of 1914). , 

27. Budget.--(1) The Board shall prepare, in such form and a t  
such time as,,may be prescribed, a budget in respect of every financial 
year showirig its estimated receipts and expenditure during the  
finanqial year and submit it tb thk State Government who may after 
consultation with the Central Government sanction the buaget w!th 
such altefations and modifications, if any, as .the State Government 
iriay 'deem fit. 

(2) A copy of the budget of the Board as so sanctioned shall be- 
forwarded by the State Government to the Central Government. 

28. ~nnua .1  r&part.-~he Board sh'all, as soon as possible after the  
close of a' financial year, prepare, in such form and before such date ' 
as may be prescribed, an annual report (including-a statement of i t s  
assets and liabilities a t  the close of that financial year) giving a true 
and faithful~account of its acbivities..dhlcing .the financial year,' and 

- copies thereof shall be submitted by the Board to the State Gove~n- 
menl. and. the Central Government. , 









44: Dissolution' of ~ o a r d  and transfer of its assets an@ liabilities 

on, such date as m,ay be specified in the notification, and the 
shall be deemed to be dissolved accordingly. 





hstanding any defect in, or-invalidity of, the consti- .. 
body.,: be deemed to be things validly .done and action. . , 

the Board' eshblished under this Act as -if this Act; . , 

the rehabilitation. 





Board has 
ies for the 
id revenue 
; over the 

section (2 )  
Legislature 
I the enact- 

LR, 
of India,  

States. ' 

EXTRAORDINARY 
PART 11-Section 1 

PUBLISHED BY AUTHORITY 
-- -- -- - 

NEW DELHI, WEDNESDAY, JANUARY 20,1954 
---- --- 

MINISTRY OF LAW 

1 New Delhi, the 20th Ja?zuary, 1954 

I The following Act of the President is published for general 
information : - 

THE PATIALA AND EAST PUNJAB STATES UNION 
CHAUKIDARI ACT, 1954 

I 120th January, 19541 

An Act to provide for the appointment of chaukidars, to define 
the powers and duties of chaukidars and village headmen, 
and for matters connected therewith. 
exercise of the powers conferred by section 3 of the Patiala and 

Punjab States Union Legislature (Delegation of Powers) Act, 
(22 of 1953), the President is pleased to enact as follows: - 

1. Short title, extent and commencement.-(1) This Act may be 
alled the Patiala and East Punjab States Union Chaukidari Act, 

nds to the whole of the State of Patiala and East Punjab 

(3) I t  shall come into force at once. a, 2. Definitions.-In this Act, unless the context otherwise requires,- 

(a) 'chaukidar' means a person appointed to perform t h e  - 

i '  functions assigned to a chaukidar by or. under this Act, and in- 
cludes a person appointed to be a chaukidar under the Dastur-ul- 

' ,  Amal. Chaukidaran Police. Riasat Patiala. 1902. who is holdinn 





(viii) any peison who has been concerned in or against 
whom a reasonable complaint has been made or credible 
information has been received or a reasonable suspicion .- 

exists of his having been concerned in any act committed 
at any place out of India which if committed in India would 
have been punishable as an offence, and for which he is under 
any law relating. to extradition or- otherwise 'liable to be 
apprehended or detained in custody in India; 

(xi) any person designing to commit anycognizable 
offence of which the chaukid.ar or village headman has 
knowledge, if the commission of the offence cannot otherwise 



(2) If a person whom. it is proposed to arrest und.er sub-sec 
(1) resists a]-1 endeavoul. to arrest him, or attempts to evade 
arrest, every chaulridar or village headman may -use all means ne 
sary to effect the arrest. 

(4) Every person arrested by a chaukidar or village hea 
under this section shall forthwith he produced before the offic 
charge of the police station within the'limits of which his v 

' is situate: 



10. Deputy Commissioner to determine annually the total amount 
required for rnaintail~illg ohaukidars.--(1 ) The Deputy Commissioner 
shall determine annually, the total amount 'required in any village 
during any year to meet the pay and equipment of the chaukidars and. 
any other expenditure i n  connection therewith which may seem to 
him to be necessary. 

as the State Government may, on the recommendation of the Deputy 
Commissioner, fix in this behalf, and the amount so fixed may be paid 
either in cash or ill kind as may be detecmined by rules made in this 

(3) VJhern any assessment levied under this section is payable, 
whether *holly or partly, in kind or where the Deputy Commissioner 
so thinks fit, the whole or any portion of the tax so leviable may 
be collected in such manner as the majority of the village headmen 
may, with the approval of the Deputy Commissioner, determine 
either on the basis of the number of ploughs in the possession of .any 
assessee or on any other basis. 

(4) Where any such assessment is payable, whether wholly or 
partly i n  cash, the amount so leviable or any portion thereof may, 
if a majority of t i e  village headmen with the approval of the Deputy 
Commissioner so decide, be raised by means of a chungi,  or be paid 
out of any kamiana, chungi,  d h u ~ ~ u t ,  or any other tax levied and 
collected in the village immediately b'efore the commencement of 

.this Act and, for the purposes of this sub-section, it is hereby declared 
that where the majority of the village headmen with'the approval of 
the Deputy Commissioner have so decided, any such chungi,  kamiana, 
dhurrut  or other tax shall, notwithstanding the repeal of any law 
under which they were being levied immediately before the com- 
mencement .of this Act, continue to be levied in the  same manner and 
subject to the same conditions as they were being levied immediately 
before thc commencement of this Act.- 
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11. Preparation of assessnlent list.-(I) The Deputy Commissioner 
shall cause to be prepared for- every village a schedule of assess- 
ment specifying therein, among other things, the persons liable to be 
assessed, the amount to be payable by every such person and the 
method of payment by every such' person, that is, whether payable 
in cash or in kind or partly in cash and partly in kind. 

Commissioner to hear such appeals; 

(ii) if such order is passed by the Deputy Commissioner of 
a district, by the prescribed authority; 

(a) the definition of the limits of a chauki+r's beat; -. 

(d) the equipment and discipline of, and the control and the 
supervision over, such chaukidars; 
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(f) the performance by chaukidars of such duties relating to 
police, sanitation or statistics, or for the benefit of the village 
communities or local authorities, or panchayats within their 
respective beats as the State Government may think fit; 

(g) the exercise of authority over, and rendering of aid to, , 
such chaukidars by village headmen or members of local autho- 
rity or panchayats; 

(h) the performance by the village headmen comprised in 
the beat of arJy chaukidar, of any of the duties of a chaukidar in 
aid' of or substitution for, such chaukidar; 

(i) the exercise by village headmen for the purposes re- 
ferred to in clauses (g) and (h), or by members of local authori- 
ties or puricl~quts for the purposes relejred to in clause (g) of 
any of the powers, and the enjoyment by such village headmen 
or members of any privilege or protection, of a chaukidar; 

(j) the determination of the rate at which, and the mode in 
which, chaukidars shall be paid, and the mode in which their 
salaries, the e'xpenses of their equipment, and other charges con- 
nected with the village-chaukidari system shall be provided for; 

(k) the collection with or without the aid of the village head- 
men, and by any process available for the realization of land 

, revenue, or any tax or levy imposed under this Act and the appli- 
cation of, and the mode of accounting, for the same; 

(1) the authority to hear any appeal against orders of the 
Deputy Commissioner under clause cii) of sub-section (2) of 
section 12; 

(m) generally for the efficient working of the system of 
village chaukidars: 

Provided that the rules to be made under clause (c) regard- 
ing the appointment of chaukidars shall include a provision that 
a chaukidar to be appointed within a beat of a village headman 
shall be appointed on the recommendation of that village-head- 
man to be exercised in such manner and subject to such limita- 
tions as may be provided in such rules. 

14. Repeal.-The Dastur-ul-Amal, Chaukidaran Police, Riasat 
Patiala, 1902, is hereby repealed. 

RAJENDRA PRASAD, 
President. 

K. V. K. SUNDARAM, 
- Secy. to the Govt. of India. 

Reasons f o ~  the enactment 

The terms and conditions of service of village chaukidars are not 
uniform throughout Patiala and East Punjab States Union and the 
agency is at present under the control of the Police. This has result' 

., ed in certain administrative difficulties. I t  is, therefore, necessary 
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No. 11 ] NEW DELHIy SATURDAY, JANUARY 23,1954 - 
MINISTRY OF LAW 

New Dfilhi, the 23rd January, 1954 ' 

THE PATIALA AND EAST PUNJAB STATES UNION 
LIVE-STOCK IMPROVEMENT ACT, 1954 

NO. 5 OF 1954 
[ g r d  Janua~y, I 9541 

An Act to provide fd the improvemen< of Live-stock. 
In exercise of the powers conferred by section 3 of the Patiala 

end East Punjab States Union Legislature (Delegation of Powers) 
2 of 1953), the President is pleased to enact as follows:- 

1. Short titIe, extent and commencement.-(1) This Act may be 
called the Patiala and East Punjab States Union Live-stock Improve- 
ment Act, '1954. 

(2) I t  extends to the whole of the State of Patiala and East Punjab 
States Union. 

(3) Sectibns 1 and 2 shall come into force at once and the remain- 
ing provisions shall come into force in.such areas and on such dates as 
the State Government maj ,  by notification in the Official Gazette, 
specify; and the Nagar Sabha of any area or the Live-stock Expert 
or any other person interested may, by. a written application, move 
the State Government to take action under this sub-section. 

2. Definitions.-In this Act, unless the context otherwise 

(a) "cow" includes a heifer; 

(b) "licence" means,a licence granted under section 5; 

( 6 5 )  . 
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(d) "Live-stock Officer" means an ~fficer appointed as su 
under section 3 and includes the Live-stock Expert; 

bull or has the bull in his possession or, custody. 

defective or inferior progeny; 

(4) If a licence is revoked under sub-section (1) or sub-section (2) 
the Live-stock Officer ~hal.1 give notice of such revocation to- the 
owner or the pcrson stated t l~e r e i l~  lu be the owner of the bull stating 
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(a) the period zpecifi6d therein expires, or  

(a) within a reasonable, time on demand made by the Live- 
stock Officer or any officer of the vet.erinary department authoris: 
ed by. general or special order by tb.e State Government in this 
behalf in any place where the bull is for the time being; .&.. 





(iii) if sold by public auction, the proceeds df such sale shall 
be paid to such owner after deducting therefrom the expenses 
incurred for the maintenance and sale of the said bull and detcr- 

' mined in the prescribed manner. 

16. Power of Live-stock Officer to inspect or mark a bull or to 
enter premises.-For the purposes of this Act, the Live-stock Officer 
shall have power at all reasonable times- 

(a) to inspect any bull, 

(b) to mark any bull with the prescribed mark in the 
prescribed manner, 

(a) to give immediate information to the Live-stock Officer 
of the dommission of any offence. .or the intention or preparation 
to commit any offence punishable under this Act which may 
come to their knowledge; 

visions of this Act. , 

e case ma 

' 

1.9. Live-stock Officer to be public servant.-The Live-stock Officer 

(2) No suit shall be instituted against Government and no prose- 
cution or suit shall lie against any Live-stock Officer in respect of 
anything done or alleged to have been done, in pursuance of this 
Act, 'unless the suit or prosecution has k e n  instituted within f m r  , 
months from the. date of the act complained of. 

21. RevisionG(1) The State ~ o v e h m e n t  may call for and examine 
the recard of any order or proceedings of the Live-stuck Offleer for 

- the purpose of satisfying itself as to the legality and propriety 
. .. 

3 - 
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which are likely to beget inferior or defective progeny or which are 
permanently affected by infectious or contagious diseases. Such a 
law -is essential in the interests of improving the live-stock in the , 
State. Hence the present Bill. 

2. The Committee appointed under the proviso to sub-section (2). 
of section 3 of the Patiala and East Punjab States Union .Legislature 
(Delegation ol Powers) Act,. 1953 (22 of 1953) has approved the 
enactment of this measure. 
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THE PATIALA AND EAST PUXJAB STATES UNION 
RULES OF EXECUTIVE BUSINESS (VALIDATION) 

& => I954 
A* 

-Ad- [ 4 k N ~ a ,  /9xhJ 
lo remove doubts as to the validity of the Rules of Executive Business 

of the Government of Patiala and East Punjab States Union' and , to validate action taken thereunder. 

In exercise of the powers conferred by section 3 of the Patiala 
and East Punjab States Union Legislature (Delegation of Powers) 
Act, 1953 (22 of 1953), the President is pleased to enact as follows:- 

1. Short title.-This Act may be called the Patiala and" East 
Punjab States Union Rules o'f Executive Business (Validation) Act, 
1954. 

2. Definitions:-In this Act,- 

(a) 'Proclamation' means the Proclamation issued on the , 
fourth day of March, 1953 by the President under clause (1) of 5 $ 3  

article 356 of the Constitution; 
\ 

(b) 'Order' means the Order 'made on the fourth day of 
March, 1953, by the President in pursuance of sub-clause (i) of 
clause (c) of the Proclamation. 

3. ~alidation.--hotwithstandin~ anything, contained in the Order 
and notwithstanding any defect in the making of the Rules of Execu- 
tive Business of the Government of Patiala and East Punjab States 
Union dated the twenty-sixth day of September, 1953, and of the 
amendment thereto dated the twenty-sixth day of November, 1953- . 

(a) ' the said Rules and amendment shall be as valid and 
effectual for all purposes as i f  they had been duly made on the 
fifth day of March, 1953, and the twenty-sixth day of November, 
1953, respectively, by the President in exercise of the powers 
assumed to himself by the Proclamation and of all other powers . 
enabling him in that behalf: and 

(b) any thing done or any action taken (including any Order 
made or instrument executed) in accordance with the s a d  Rules 
or amendment shall not be called in question in any proceeding 

' before any court or other authority merely'on the ground that 
the said Rules or amendment had not been validIy made or were 
or was not in force on the date on which such thjng was done 
or such action was taken. 

RAJENDRA PRASAQ 
President. 
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MINISTRY OF LAW 

New Delhi, the  9th December, 1954 

The following President's Acts enacted on the 9th December, 1954 
are published for general information: - 

THE INDIAN BAR COUNCILS (ANDHRA AMENDMENT) 
ACT, 1954 

NO. 7 OF 1954 

Enacted by the President in the Fifth Year of the Republic _ of India. 
[Sth December, 19541 

An ~ c t  further to amend the Indian Bar Councils Act, 1926, in - 
. - its application to the State of Andhra. 

In. exereise of the powers conferred by. section ' 3 .  of: the Andhra . State Legislature (Delegation of Powers) Act, . 1954 (45 of 1954), 
the President is pleased to .enact as follows : - 

1. Short title, extent and commencement.-(I) This Act may be 
cdalled the Indian -Bar Gouncils (Andhra Amendment) Act, 1954. 

(2) I t  extends to the whole of the State of Andhra. > 

(3) It  shall come into force on the 9th day of December, 1954. 

2. Amendment of section 4, Act XXXVIU of 1926.-In section 4 of 
the Indian h r  Councils Act,, 1926 (hereinafter referred to as the . 

, $~ 

I 
; : j /  

principal A&),- 
(a) to sub-section (2), the following Explanation shall be 

added, namely : - 
"Explanation.-For the purpose of election to the Bar 

Cowkil for the High Court of .Andhra the period of ten 

f 355 



@ )  in the proviso to sub-section (4)) after the words "Advu-- 
cates-General of", the word "Andhra" shsll be inserted, and  
after the word "constituted", -the words "for the High Court: of 
Andhra and" shall be insected. 

"5A. ~d hoc Bar Council for Andhra High Court.-Notwith- 
standing anything contained in this'Act, the Chi.ef Justice of t h e  
High Court of Andhra shall nominate the members of the first 
Bar Council under this Ac t fo r  the High Court of Andhra, and  
the members so nominated shall remain in office for' a period of 

' six months." 

was taken. 

RAJENDRA PRASAD, 

Reasons for the enactment 

section 4(2) of the Act requires not less than five of the elected: ; 
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In order to provide for the above, the Act wGs amended by the ]to account 
ent,itled as Indian Bar Councils (Andhra Amendment) Ordinance, 1954 (Andhra 
at Madras Ordinance I of 1954). The present enactment replaces _that Ordinance 

and also amends the proviso to section 4(4) so as to enable the 
Advocate-General, Andhra. to be the ex-oficio Chairman of the Bar 
Council, as in Madras. 

A. V. PAI, 
Secy. to the Govt. of India, 

926.-Af ter Ministry of Home Afiairs. 

SRI VENKATESWARA UNIVERSITY 
-No twi th- 
stice of the. 

(AMENDMENT) ACT, I 95.4 
No. 8 OF 1954 

Enacted by the President in the Fifth Year of tke I<epublic of 

Indian B a r  
[9th December, 19541 

Ordi'nance. An Act to Amend Sri Venkateswara University Act, 1954. 
In  exercise of the powers conferred by section 3 of the Andhr?. 

State Legislature (Delegation of Powers) Act, 1954 (45 of 1954), 
the President is pleased to enact as follows :- 

i the exer- . 
if this Act ' 1. Shart title and commencement.-(1) This Act may be called 
e or action Sri Venkateswara University (Amendment) Act, 1954. 

(2) I t  shall come into force on the 9th day of December, 1954. 

2. Amendment of section 10, Andhra Act XIV of 1954.-In sub- 
President. section (1) of section 10 of Sri Venkateswara University Act, 

1954 (Andhra Act XIV of 1954), for the words "The Chief Justice", 
the words "The Chief Justice of the High Court of Andhra" shall be 
substituted, and shall be deemed always to have been substituted. 

jurt for the 3. Repeal of Andhra Ordinance JI of 1954.-Sri Venkateswara 
3ar Council University (Amendment) Ordinance, 1954 (Andhra Ordinance I1 of 

1954), is hereby repealed. 

RAJENDRA PRASAD, 
Preside~lt. 

Reasons for the enactment 

Sub-section (1) of seetion 10 of Sr i  Venkateswara University 



NO. 9 OF 1954 

Enacted by the President in the Fifth Year of the Republic of 

[9th December, 19541 . 

An Act fukther to amend the Madras Tenants and Ryots Protec- 
tion Act, 1949. 

Act, 1954. 

2 .  Amendment of .section 1, Madras Act XXIV of 1949.-In sub- 
section (3) of section 1 of the Madras Tenants and Ryots Protection 
Act, 1949 (Madras Act XXIV of-1949), as in force immediately before 
the commencement of the Madras Tenants, and Ryots. Protection 
(Andhra Amendment) Ordinance, 1954 ( ~ n d h r a  Ordinance VII of 
1954), for the figures, letters and word, "7th October 1954", the 
figures, letters and word, "7th Octobe~ 1956" shall be substituted. 

3. ~ & a l  of Andhra ordinan& VII of 1954.-(1) The Madras 
Tenants and Ryots .Protection (Andhra Amendment) Ordinance, 
1954 (Andhra Ordinance. VII  of 1954), is hereby repealed. 

Reasons for @e enactment 

Y 
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7th October, 1954. To achieve this objecf, ~ n d h r a  Ordinance VII 
of 1954 was promulgated. The present enactment replaces this Ordi- 

' nance and extends the life of,the Act up to the 7th October, 1956. 

epublic of 

mber, 19541 . 

)ts Protec- 

the Andhra 
$5 of 1954), 

A. V. PAI, 

Secy. to the Goat. of India, 
Ministry of Home Affairs. 

THE SOCIETIES REGISTRATION (ANDHRA 
AMENDMENT) ACT, 1954 

No. I0 OF I954 

Enacted by the President in the Fifth Year of the Republic of 
y be called India. mendment) 

[9th December 19541 

49.-In sub- 
s Protection 
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:IV of 1949), 
beyond the 

An Act further to amend the Societies Registration Act, 1860, in 
its application to the State of endhra. 

In exercise of the powers conferred by section 3 of the Andhra 
State Legislature (Delegation of Powers) Act, 1954 (45 of 1954), 
the President is pleased to enact as follows:- 

1. Short title, extent and commencement.-(1) This Act mag be 
called the Societies Registration (Andhra Amendment) Act, 1954. 

(2) I t  extends to the whole of the State of Andhra. 

('3) I t  shall be deemed to have come into force on the l i t  day of 
October, 1954. 

- 2. Amendment of Act XXI of 1860.-In the Societies Registration 
Act, 1860 (hereinafter referred to as the principal Act),- 

6 
(i) in section 1, for the words "the Registrar of Joint-stock 

Companies", the words and brackets "the Inspector-General o f '  
Registration (hereinafter referred to as the Inspector-General)" 

1 shall be substituted; 
(ii) to the same section, the following Explanation shall be 

added, namely : - 

- "Explrznation.-'Inspector-General of Registration' means 
the Inspector-General of Registration appointed by the State 
Government under section 3 of the Indian Registration Act, 

- 1908 (XVI of 1908), and includes any officer subordinate to 
the Inspector-General, not below the rank of District 
Registrar, to whom the State Government may delegate the 
functions of the Inspector-General under this Act.". 

3. Substitution of "Inspector-General" for "register", etc.-In the 
principal Act, for the words "the registrar" in sections 3 and 19, and 
for the words "the Registrar.of Joint-stock Companies'' in sections 4 
and-18, wherever-they occur, the words "the Inspector-General" shall 
be s~ lb~t i tu ted .  



RAJENDRA PRASAD, 

7 

Reasons for the enactment 

No. rI OF 1954 

[9th December 19541 

sengers and Goods) Act, 1952. 
In exercise of the powers conferred by section 3 of the Andhra 

State Legislature (Delegation- of Powers) Act, 1954 - (45 of 1954), 
the President is pleased to enact as follows.:,- 

Andhra Amendment-Act, 1954. 
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(2) It shall be deemed to have come into force on the 18th day 
,of September, 1953. 

ncement, be . 2. Amendment of section 3, Madras Act XVI of 1952.-In section 3 
a f  the Madras Motor Vehicles (Taxation of Passengers and Goods) 
Act, 1952 (Madras Act XVI of 1952),- 

(i) the first proviso shall be omitted; 
(ii). in the second proviso, the word "further" shall be. 

3. Repeal of Andhra Ordinance 111 of 1954.-The Madras .Motor 

RAJENDRA PRASAD, 

The first proviso to section 3 of the Madras Motor Vehicles 
.{Taxation of Passengers and Goods) Act, 1952 (Madras Act XVI of .ion of the i352), prohibits an operator from charging a -  fare which, inclusive 
3f the tax leviable under the Act, will exceed the maximum fare 
[prescribed by the Government under the Motor Vehicles Act, 1939. mment. The 'The Madras High Court has held in a recent judgment that this 
,proviso is unconstitutional and invalid. Andhra Ordinance I11 of 
1954 therefore omitted the proviso with effect from the date of the 

, 

decision of the High Court, viz., the 18th September, 1953, and the 
: present enactment seeks to replace the said Ordinahce. 

' ' Secy. to the Govf. o f  India, 

Ministry of Home Aflairs. 

THE ANDHRA PRESERVATION OF' PRIVATE 
FORESTS ACT, 1954 
NO. I 2  OF 1954 

[9th ~ e c e m b e r  19541 

f the Andhra 
In exercise of the powers conferred by section 3 of the' Andhra 

State Legislature (Delegation of Powers) Act, 1954 (45 of 1954), 
.. (45 of 1954), -the President is pleased to enact as follows: - 
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(2) No owner of any forest and no persan claiming under him, 
whether by virtue of a contract, licence or any other transaction- - 
entered into before or after the commencement of this Act, or any 
other person shall, without the prkvious permission of the District. 
Collector, cut trees or do any act likely to denude the forest or- 
diminish its utility as a forest: 

Provided that nothing contained in this sub-section shall apply 
to the removal of dead or fallen trees or to any act done for the: 
usual or customary domestic purposes or for making agricultural 
implements. 

(3) Notwithstanding anything contained in sub-section (1) 01- 

sub-section (2), the State Government may exempt any forest or 
class of forests or class of trees therein from all or any of the pro- 
visions of this -section. 

4. Appeals.-Any person a,ggrieved by an order under clause (a) of 
sub-section (1) of section 3 or under su'b-section (2) ofr that section 
in regard io  the sanction or permission referred to in that clause or- 
sub-section may, within two months of the receipt of such order, 
prefer an appeal in writing to the State Government. The State- 
Government shall pass such orders on the appeal as they may think 
fit 

5. Stay of certain civil and criminal proceedings.-(1) All suits,. 
proceedings in execution of decrees or or&s and other proceedings 
including proceedings by way of appeal or revisign, in which a claim* 
to customary or prescriptive rights in a forest is involved and2Jl 
criminal proceedings in respect of offences which are of the nature 
described in Chapter XVII of the Indian Penal Code (Act XLV of 
1860), and arise out of any act done in exercise or assertion of such 
customary or prescriptive. rights, and which stood stafred up to the- 
2nd day of December, 1954 or which may be instituted after the said 
date; shall continue to stand stayed, or shall stand stayed, as' t h e  
case may be, and shall not be proceeded with until after the expira- 
tion of this Act. 

(2) Notwithstanding anything contained in sub-section ( I ) ,  the. 
State Government may direct that any suit or proceeding or class or 
classes thereof stayed under sub-section (1) shall be proceeded with 
from the stage which had been reaehed when the suit m proceeding 
was stayed. 

6 .  Power to prohibit or regulate certain acts.-If, in the opinion 
of the State Government, it is necessary for the preservation of a 
forest or forests, they may, by notification in the Andhra Gazette,- 

(i) prohibit or regulate the doing of any act likely to b e  . 
detrimental to the preservation of such forest or forests; 

(ii) regulate the exercise of customary or prescriptive 
rights in such forest or forests. 

a. Penalties.--(l) Whoever contravenes the provisions of sub- 
section (1) or sub-section (2) of section 3 or any of the terms of a 
noiification under section 6 shall be punishable with imprisonment 
which may extend to two years, or with fine which may extend to 
five thousand rupees, or with both. 



-- 

(2) Notwithstanding anything contained in sectTon 32 .of the 
,Code of Criminal Procedure, 1898 (Act V of 1898), it shall be lawful 
.for any magistrate of the first .class, specially empowered by the 
State' Government in this behalf, to impose a sentence of fine 
(exceeding one thousand rupees. 

9. Bar of suits.-No order of the State Government or the Dis- 

-notification in the Andhra Gazette, make rules for carrying' out the 
- purposes of. this Act. 

(a) the classes or kinds of trees which may be permitted to 
be cut and the girth of such trees; 

13. Savings.-(I) . Any rule, order, notification, decision, direction, 
:action, proceeding, thing, liability, penalty or punishment made,' -. 
lissued, given, taken, done, incurred or awarded, or deemed to have 
b e e n  made, issue'd, given, taken, done, incurred or awarded, as the 
case may be- ! 

(b) on .or after the 3rd day of December, 1954, under any of 
the provisions of the said Act on the footing that the said ,4ct 
was in force a t  the relevant time, 

C 
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(2) Nothing contained in this Act shall render any person liable 
to any punishment or penalty whatsoever by reason of anything 
done or omitted to be done by him contrary to the provisions of this 
ACt bctwccn thc 2nd day of Ikccmbcr, 1954 and the date of publica- 
lion of this Act in the Andhra Gazette. 

14. Indemnity for acts, etc., done after expky of Madras Acts 
XVlll of 1946 and XXVll of 1949.-(1) No suit, prosecution or other 
legal proceeding shall lie in any courl agai~lst any ufflcer ur servant 
of the State Government or any person acting under his direction or 
aiding or assisting him- I 

(a) for, or on account of, or in respect of, any septence 
passed, or any act ordered or done by him, in the exercise of any 
jurisdiction or power purporting to have been conferred on him 
by the Madras Preservation of Private Forests Act, 1946 
(Madras Act XVIII of 1946), or the Madras Preservation of 
Private Forests Act, 1949 (Madras Act XXVII of 1949), or 

(b) for carrying oui &ny sentence passed by any court in 
the exercise of any such jurisdiction or power as aforesaid. 

(2) No suit or othcr legal proceeding shall lie against the State 
Government for, or on account of, or in respect of, any act, matter or 
thing whatsoever purporting to have been done in pursuance of, -or 
under, either of the said Acts. 

(3) Sub-sections (1) and (2) shall have effect although either of 
the said Acts was not or might not have been in force at the relevant , 
time. ! I 

15. Repeal.-The Madras Preservation of Private Forests Act, 
1949 (Madras Act XXVII of 1949), is hereby repealed. 

RAJENDRA PRASAD,' 

President. 

Reasons for the enactment 

The Madras Preservation of Private Forests Act, 1949 (Madras 
Act XXVII of 1949). was passed with a view lo preveilt the indis- 
crimiiiate destruction of private forests and interference with the 
customary and prescriptive rights therein. I t  requires the previous 
sanction of the District Collector for sellfng, mortgaging, leasing or 
otherwise alienating private forests. 

The Act applies to forests situated in estates as defined' in the 
Madras Estates Land Act, 1908 (Madras Act I of 190@, and also to 
private forests situated in other areas in the State of Andhra having 
a contiguous area of 100 acres which may be declared by the State 
Government to be forests for the purposes of the Act by notification 
in the Gazette. 

The life of the Act was extended from time to time and' on the 
last occasion when this was done up to the 2nd December, 1954, it 
was anticipated that a Bill which was then under contemplation for 
amending the Madras Forest Act, 1882 (Madras Act IV of 1882), and 
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Secy. to the ~ o v t .  of India, 
Ministry of Home Aflaii-s.. 

T H E  ANDHRA. CHRISTIAN MARRIAGE VALIDA? ION 

Enacted 'by the President in the Fifth Year of the Republic of 

[9th December, 19541 

An Act to validate the marriage of Sri Axel Hugo Johansson and 
Srimathi Carol Belle Brown. 

In exercise of the powers conferred by section 3 of the Andhra 
State Legislature (Delegation of Powers) Act, 1954 (45 of 1954), 
the President is pleased to enact as follows:- 
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(2) The certificate of the marriage validated by sub-section ( I ) ,  
and the register book and extracts therefrom referred to in that sub- 
section, shall be recejved as evidence of the marriage without further 
proof thereof. 

President. 

Reasons for the enactment 

. 1,icences ~ l n d e r  sections 6 and.9- oE the Indian Christian Marriage 
Act, 1872 (XV of 1872), to solemnize marriages . and  to grant 
aertificates of marriage between Indian Christians were issued 
by the Government of. Madras to the Rev. John C. Peery of the United 
Lutheran Church Mission in thedistriet of Guntur on the 16th March, 
1950. These licences were revokkd by that Government on the 24th 
December, 1951 and the revocation was duly. notified in the Fort St. 
George Gazette. In ignorance of the revocation of his licences, the 
Rev. John C. Peery solemnized the . marriage of two 'Baptist 
Missionaries in Ongole on the 13th December, 1952. T h e r e .  is no 
reason to doubt that the parties to the marriage believed in  good 
faith that their marriage had been duly solemnized, and t h e  certi- 
ficate thereof duly gkanted, by a person competent to do so. The 
present enactment, therefore, validates the marriage solemnized, the 
certificate granted -and the. other incidental acts and things done by 
the Rev. John C: Peery after the licences granted to him were 
revoked, 

A. V. PAI, 

F 

Secy. to the Gout. of India, 
Ministry of Home Aflairs. 

7 

THE ANDHRA INAM TENANTS PROTECTION 
ACT, I954 

Enacted by the President in the Fifth Year of the 
Republic of India. 

[9th December, 1954) 

An Act to provide for the temporary protection of certain classes 
of: tenants in the State of Andhra. 

In exercise of the powers conferred .by section '3 of the Andhra 
State Legislature (Delegation of Powers) Act, 1954 (45 of 1954), the 
President is pleased to enact as follows : - 

1. Short title, application, commencement and duration.-(1) This 
Act may be called the Andhra Inam Tenants Protection Act, 1954. 
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(2) I t  appslies to tenants in any hamlet, khandriga or substantial 
portion of an inam village, of which the grant as inam has been made, 
confirmed or recognized by the Government, notwithstanding that 
subsequent to the grant, the hamlet, khandriga or portion of village 
aforesaid has been partitioned among the grantees, or the successors- 
in-title of the grantee or grantees, and which under the law as it now 
stands is not treated as an estate under the Madras Estates Land 
Act, 1908 (Madras Act I of 1908). 

Explanation.-The expression "substantial portion of an inam 
village" means a portion of an inam village, the area of which is not 
less than one-half of the total extent of the village exclusive of the 
lands, if any, which have already been granted on service or other 
tenure or been reserved for communal purposes. 

(3) It shall come into force on the 9th day of December, 1954 an$ 
shall remain in force for a period of two years. 

(4) Upon the expiry of this Act, the provisions of section 8 of the  
Madras General Clauses Act, 1891 (Madras Act I of 1891), shall apply 
as if this Act' had then been repealed by an Andhra Act. 

2. Definitions.-In this Act, unless the context otherwise 

(1) "Court" means the Civil Court having jurisdivtion under 
the Code of Civil Procedure, 1908 (Act V of 1908), to entertain 
a suit for the possession of the inam land; ' 

(3) "inarri land" means an inam land of the description men- 
tioned in section 1, sub-section (2); 

(4) "prescribed" means prescribed by ruTes made under this 

custom or usage of the locality; 

3. Tenants not to be evicted.-During the continuance of this Act 
and subject to the provisions of section 4. no tenant of an inam land 

\ shall be evicted by the inamdar in pursuance oka decree or order for 

4. Stay of suit; and proceedings for eviction of tenants.-(1) A11 
suits, proceedings in execution of decrees or orders and other pqoceed- 
inys for the eviction of tenants from inam lands, or in which a claim 
for such eviction is involved, whether in addition to a claim for rent 
o r  not, which are pending at the commencement of this Act or which 
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may be instituted after such commencement in any Court, shall 
stand stayed subject to the provisions of the following sub-sections : 

Provided that nothing contained in this sub-section shall affect. 
the power of the Court to grant any-relief of the nature specified in 
section 94 of the Code of Civil Procedure, 1908 (Act V of 1908), with 
a view to prevent wilful waste by the tenant or any person claiming 
under him. 

\ 

(2) Where in a suit for eviction there IS also a claim for rent, 
the tenant shall, subject to the provisions of sub-section (9) and 
,within two months from the commencement of this Act or from the 
date on which notice of the suit is served on him by the Court (which 
service shall be the duty of the Court), as the case may be, deposit 
in Court, for payment to the inamdar- 

(i) in the case of a suit instituted before the commencement 
of this Act, the arrears of rent accrued due until such commence- 
ment, at  the rate claimed in the plaint, or an amount equivalent 
to rent for two years immediately preceding such commencement 

& 
at the rate aforesaid, whichever is less, 

(ii) in the case-of a suit instituted on or after the commence-. 
ment of this Act, the arrears of rent claimed in the plaint, or an 

- amount equivalent to rent for two years immediately pi-eceding 
the date of service of the notice, at  the rate claimed in the plaint, 
whichever is less, 

together with such interest as may be payable under law, custom 
or agreement up  to the date of deposit. 

(3) In the case of a proceeding in execu t i~n  of a decree or order 
for eviction, where the decree or order provides for the payment of 
rent- 

(i) if the proceeding was instituted before the commence- 
ment of this Act, the tenant shall deposit in Court for payment 
40 the inamdar, within two months from such commencement, 
(a) the amount payable under the decree or order, or (b) the. 
rent for two years immediately preceding such commencement, 

. whichever is less, or 

(ii) if the proceeding is instituted -on or after such comm nce & - ment, the tenant shall deposit in Court for payment to the 
inamdar within two months from the date on which notice of  
the proceeding is  served on him by the Court (which service 
shall be the duty of the Court), (a) the amount payable under 
the decree or order, or (b) the rent for two years immediately 
preceding the date aforesaid, whichever is less, 

together with such interest as may be payable under law, custom or- 1 a g r i m e n t  up to the date of deposit. , 

(4)  Where, before the institution of any suit or proceeding of' 
the desmiption referred to in sub-section ( I ) ,  a .tenant has paid to 
the inamdar or deposited in Court for pavment to him, an amount 
equivalent to the rent for two years immediately preceding the date. 
of payment or deposit or to the rent due up to such date, whichever 



- 'be affected by the eviction. 

(i) refuse to pay without proper sgcurity t o  the iriamdar the . ' 

whole of the amount deposited or, as the case may be, the portion 
thereof which is in dispute; or 
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5. Presumption as to rate and amount of rent.-(1) In  all proceed- 
ings under this Act the rent or rate of rent lawfully payable by a 
tenant a t  the commencement of fasli year 1364 shall be presumed to 
be fair and equitable until the contrary is proved. 

(2) If a question arises as to the amount of rent payeble by a 
tenant in ahy fasli year, he shall be presumed until the contrary js 
shown, to hold at  the same rate and under the same conditions as in 
the last preceding fasli year. 

q6. Continuance of suits and proceedings after the expiration of the. 
Act.-All suits and proceedings stayed under this Act shall, after the 
expiration of this Act, be proceeded with, subject to the provisions of 
any law which may then be in force, from the stage which had been 
reached when the suit or proceeding was stayed: 

Provided that, in the case of a suit instituted after the commence- 
ment of this Act, the Court may, if satisfied that such suit is vexatious 
or unnecessary, deprive the plaintiff of his costs and award costs to 
the defendant. 

7. Reinstatement of tenants evicted before the commencement of 
this Act.-(I) Every tenant who was in possession of an inam land 
on the 1st day of October, 1953, but who is not in possession thereof 
at the colnmencement of this Act, having been evicted from the land 
by or at  the instance of his inamdar, whether in execution of a decree 
or order of a Court or otherwise, shall be entitled to be restored to 
possession of that land as hereinafter provided. 

(2) Any tenanf entitled to be restored to possession of an inam 
land under sub-section (1) shall, within thirty days from the com- 
mencement of this Act, serve a notice in the prescribed manner on 
the inamdar and any other person who was admitted to possession 
of the land on or after the 1st day of October, 1953 demanding posses- 
sion of the land, and if he does not get such possession within sever, 

.days from the date of service of such notice, he may institute a 
suit for possession of the land within three months from the com- 
mencement of this Act against the inamdar and the other person 
aforesaid : 

Provided that in the case of any inam land which was also an 
inam land as defined in the Andhra Tenants Protection Ordinance, 
1954 (Andhra Ordinance IV of 1954), the reference to "the commence- 
ment of this Act" in this sub-section shall be construed as a reference 
to "the 26th day of August, 1954", but- it shall be open to the Court 
to entertain any suit filed by the tenant of any such inam land within 
one month from the commencement of this Act if the Court is 
satisfied that the tenant was prevented by sufficient cause from not 
filing the suit within the time specified in the Ordinance. 

(3) The Court before which a suit is instituted under sub-section 
(2) shall, on proof of the facts stated in sub-section (I), pass a decree 
for possession and impose therein such conditions as the Court may 
consider just and equitable, including any condition in regard to 
the reimbursement by the plaintiff of the inamdar or the tenant in 
possession of the land on the date of the suit, as the. case may be, 
in respect of any labour done, and any expenses incurred, by such 
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8.-Appeal.-Any person aggrieved by an order of the Court under 
sub-section (9) of section 4 or under sub-section (3) of section 7 may 
prefer' an appeal to the Appellate Court to which an.appea1 ordi- 
narily lies from that Court within the time prescribed. 

the purposes of this Act. 

(b) 'the fees payable on suits, applications and appeals filed 
under this Act; 

(c) all matters expressly required or allowed- by thi; Act to 
be prescribed. 

(2) Notwithstanding such repeal, anything done or any action 
taken in the exercise of any power conferred by or under the said 
Ordinance shall be deemed to have been done or  take^. in the exer- 
cise of the corresponding power conferred by or under this Act as 
if this Act were In force on the day on which such thing was done 
or action was taken. 

RAJENDRA PRASAD, 

0 

- 

. . 
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Reasons for the enactment 

Under section 3(2) (d) of the Madras Estates Land Act, 1908 
(Madras Act I of 1908), an estate includes an  inam village of which 
the grant has been made, confirmed or recognised by the Government 
notwithstanding that subsequent to the grant, that village has been 
partitioned among grantees. In recent years, Courts have held that 
where the inam lands granted do not form a whole village, they 
do 'not constitute an "estate" within the meaning of section 3(2)(d) 
aforesaid. As a result, landholders of such inam lands have 'been 
resorting to large-scale evictions of their tenants. Pending the 
enactment of permanent legislation to safeguard the rights and 
privileges of tenants in such inam lands, the Government of Andhra 
considered it necessary to provide for temporary protection against 
eviction of tenants of such lands subject to the condition that the 
tenants pay to the inamdar concerned, or deposit in Court for such 
payment, the arrear rents due-for two faslis and also pay the rent 
regularly in future as and when it accrues due. In order to achieve 
this object, the Andhra Tenants Protection Ordinance, 1954 (Andhra 
Ordinance IV of 1954), which was based largely on the provisions 
of the Madras Tenants and Ryots Protection Act, 1949 (Madras Act 
XXIV of 1949), was promulgated. The Ordinance fyrther provided 
for the reinstatement of tenants evicted on or after the 1st October, 
1953 and before the commencement of the Ordinance. The present 
enactment replaces the Ordinance. Provision has also been made 
for the determination of fair rents in cases of dispute. 

A. V. PAI, 
Secy. to the Govt. of: India, 

Ministry of Home Afairs. 

THE MADRAS DISTRICT BOARDS (AMENDMENT) 
; ' ANDHRA SECOND AMENDMENT ACT, 1954 

NO. 15 OF 1954 
Enacted by the President in the Fifth Year of the Republic of 

India. 
[9th December 19541 

An Act to extend the duration of the Madras District Boards 
(Amendment) Act, I 953. 

In exercise of the powers ca'nferred by section 3 of the Andhra, 
State Legislature (Delegation of Powers) Act, 1954 (45 of 1954), 
the President is pleased to enact as fo1l~ws:- 

1. Short title and commencement.-(1) This Act may be called the 
Madras Disti-ict Boards (Amendment) Andhra Second Amendment 
Act, 1954. 

(2) It shall come into force on the 9th day of December, 1954. 
2. Amendment of sectinn 1, Madras Act V of 1953.-In sub- 

section (2) of section 1 of the Madras District Boards (Amendment) 
Act, 1953 (Madras Act V df 19531, as in force immediately before 
the commencement of the Madras District Boards (Amendment) 
Andhra Second Amendment Ordinance, 1954 (Andhra Ordinance 



. . .  

- - - -- 

3. Repeal of Andhra Ordinance VI of 1954.-(1) The Madras 
District Boards (Amendment) Andhra Second Amendment Ordi- 
nance, 1954' (Andhra Ordinance VI of 1954), is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action 
taken in the exercise of any power conferred by o r  under the said 
Ordinance shall be deemed to have been done or taken in the exer- 
cise of the powers conferred by or l~nde r  this Act as if this Act 
were in force on the day on which such thing was done or action 
was taken. 

RAJENDRA PRASAD, 

. .- 

Reasons for the enactment 

Under the Madras District Boards (Amendment) Act, 1953 ' 
(Madras Act V of 1953); power was taken to appoint Special Officers 
for all district boards from the date of expiry of the term of 
office of the members of district boards until the 31st March, 1954, 
pending the holding of elections to the boards. The reports of the 
Special Officers who were appointed disclosed that the financial 
position of most of the district boards was grave and that i t  was 
necessary to continue their appointpents, firstly, to put the finances 
in order and, secondly, to work out the details of altesnative 
arrangements. By Andhra Act 111 of 1954, the term of officb .$f the 
'Special Officers was hxtended upto the 30th September, 1954. 

- The question of reorganising the district boards so that their 
administration may run effectively is still under consideration. 
Pending consideration of this question, the term of office of all 
Special Officers was extended for a period of 6 months from the 1st 
October, 1954, b y  Andhra Ordinance V I  of 1954. This Ordinance, ' 

Secy. t o  t he  Govt. of India, 
Ministry of t ~ o m k  ~ f a i r s . '  

K. Y. BHANDARKAR, 
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No. 21. NEW DELHI, S ~ D A Y ,  JANUARY 22,1955 , : 

Nem lW&i the zznd January I955 
4- ? - 

The following President's Act is published for general information:- 1 

$ *  a 

* THE MADRAS ESSENTIAL ARTICLES CONTROL .- F 

AND REQUISITIONING " (TZMPORARY POWERS ) 
. :u ANDHRA AMENDMENT ACT, 1955 - , s 

. , 
No. I OF 1955 =. 

Egacted by the  resident in the Fifth Year of the Repqblic 
' of Tndia, 

An Act further a m e ~ d  the Madras Essential - Articles Control 
and Requisitionlag (Temporary Powers) Act, 1949. _. 

In exercise of the powggs conferred by section 3 of the Andhra 
State Legislature (13elegzt"iVfn of Powers) Act8.1954 (45 of 1954), the , 1 
President is pleased to enact as follows:- 

1. Short title.-This Act may be called the ~ a d r i s  Essentia), { 
Articies C ~ n t r o l  and Requisitioning (Temporary Powers) Andhra ' .i 

Amendment Act, 1955. 
2. Arnendmeq of section 1, Madras Act XXM of 1949.21n sub- 

? 

section (3) of section 1 of the Madras Essential Articles Control and - 
Requisitioning (Temporary P ~ w e r s )  Act, 1949 (hereinafter referred 

i 
I 

to as the principal Act), for the figures, letters and word "25th 1 
January, 1955", the figures, letters and word "25tL January, 19'56" 
shall be substituted. + 1 

I 

3, Amendment of the Schedule to Madras Act XXIX of 19$9.- i 

For the Schedule to the principal Act, the following Schedule shall ,. + I 

be substituted, namely:- f 
"THE SCHEDULE :I 
[See section 2 (a) ] 4 

(1) Charcoal. "B 
(2) Electrical energy." 

RAJENDRA PRASAD, 
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MINISTRY OF LAW 

I New Delhi, the 21st March 1955 

The following President's Acts are published for general informa- 
tio'n:- 

THE MADRAS ENTERTAINMENTS TAX (ANDHRA 
AMENDMENT) ACT, 1955 

NO. 2 -OF 1955 
Enacted by the President in the Sixth Year of the Republic 

of India 
An Act further to amend the Madras Entertainments Tax 

(Amendment) Act, 1949. 

I In exercise of the powers conferred by section 3 of the Andhra 
(of  1954. State Legislature (Delegation of Powers) Act, 1954, the President is 

pleased to enact as follows : - 
1. This Act may be called the Madras Entertainments Tax ( ~ n d h r a  Short title. 

Amendment) Act, 1955. 

2. In s ~ ~ b s e c t i o n  (3) of section 1 of the Madras Entertainments Amendment, 

f s s  Tax (Amendment) Act, 1949, for the figures"'l955", the figures "1956" Of Madras Section Act I 

19. shall be substituted. XVII of 
1949. 

RAJENDRA PRASAD, 

President. 

Reasons for the enactment 

Section 4A of the Madras Entertainments Tax Act, 1939 .(Madras 
Act X (jrf 1939), inserted by section 3 of the Madras Entertainments 
Tax (Amendment) Act, 1949 (XVII of 1949), provides for the levy of 

( 85 1 

U 



one year in.the first instance was later on extended twice. Madras 
Act XVII of 1949, as now in force. in, the State of Andhra, will cease 

' for one more year, leaving the question of its retention for considera- 
tion by a Ministry after it assumes office. The present enactment 
seeks to extend the life of Madras Act XVII of 1949 as now in force. 
in the State of Andhra by a further period of one year from ' the 
31st March, 1955. In Madras this tax has been made permanent 'by 
an amendment made by Madras Act XXXII of 1954. 

2. T h e  Committee constituted under the proviso to sub-section 

A. V. PAT, 
. 

Secy. t o  t he  Govt .  o f  India, 
Ministry of Home Aflairs. 

THE ANDHRA REQUISITIONING OF BUILDINGS 
(AMENDMENT) ACT, 1955 

NO. 3 of 1955 

An Act to amend the Andhra 'Requisitioning of Buildings Act, 

In exercise of the powers conferred by section 3 .of the Andhra 
45 Of IgS4' State Legislature (Delegation of Powers) Act, 1954, the President is 

pleased to enact as follows:- 

1. This Act may be called the Andhra ~ e ~ u i s i t i o n i k  of BuiTd- Sho"titl 

" 

.-- 
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ae inserted, namely:- 

"7A. Where the period of requisition s p ~  
of requisition is less than two years, the co 

.ncome may, from time to time,' by order in writing SI 

lord in the manner laid down in section 6, ex 
requisition, after giving the landlord a reasc 
of making h i s  representation, so, however, thi 
of requisition does not exceed two years." 

Reascms for lthe enactment 

of Andhra. Under section 7(a) of this Act ever! 
tion has to specify the period of requisition wh 
year or any lesser period. Scarcity of accommoc 
be a s  acute as before. Experience of the workini 
has shown that the maximum period of one y 
actual requirements and should be raised to two 
of buildings have been requisitioned under the 
and they will be subject to requisition for a per 
less as specified in the order of .requisition from : 

vice. As it will not be possible to provide alter 
tion for the present occupants of these buildins, 
sary to retain them even after the expiry of the 
tion. I t  is thus essential to empower the competf 

power will be exercised only as and when necesr 
requisition not exceeding two years in the aggrf 
enactment gives effect to these objects. 

2. The Committee constituted under the provis, 
of section 3 of the Andhra State Legislature (DeL 
Act, 1954, has approved the enactment of this n 
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THE ANDHRA CINEMAS (REGULATION) ACT, 1955 

\ 

An Act to provide for'the regulation of exhibitions by means of 
cinematographs in the State of Andhra. 

In exercise of the powers conferred by section 3 of the Andhra 
-State Legislature (Delegation of Powers) Act, 1954, the President 45 o f  19 

is pleased to enact as follows:- 

(2) It extends to the whole of the State of Andhra. 

(3) It shall come into force on such date as the State Govern- 
ment may, by notification, appoint. 

Definitions. 2. In this Act, unless the context otherwise requires,- 

(1) "cinematograph" includes any apparatus for the repre- 
sentation of moving pictures or series' of pictures; 

(2) "Government" means the State Government; 

(3) "notification" ,means a notification published in . the 
Andhra Gazette; 

(4) "place" includes a house, 'building, tent and any descrip- 
tion of transport. whether by water, land or air; 

(5) "prescribed" means prescribed by rules made under this 

any conditions and restrictions imposed by such licence. 

: Collector : 

Provided that the Government may, by notification, constitute for 
the whole or any part of the State such other authority as jt may 
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specify in the notification to be the 
purposes of this Act. 

Act, unless it is satisfied that- 

(c)  the rules made under this t 
complied with, and 

(b) adequa.te precautions have 1: 
respect of which the licence is to b 
safety of the persons attending exhil: 

(2) Subject to the foregoing provision 
control of the Government, the licensing E 

under this Act to such persons as that 
such ferms and conditions and subject to 

(3) The Government may,, from time 
licensees generally or to any licensee in 
of regulating the exhibition of any film 
scientific films, films intended for educatic 
with news and current events, documental 
secure an adequate opportunity of being 
such directions have been issued those dir 
be additional conditions and restrictions SI 

has been granted. 

~~t Act,' 1888, or in the Madras District Mun 

struction of a building, or 

(b) the grant of licence for the us 
~ c e  with for any purpose for which such licenc 

jc) the grant of permission to ins 
place or building, 

shall apply to the constructiun or reconst 
or the installation of any machinery in, ar 
used exclusively for the holding of cinem 
in every such case, an application for licer 



to in any of the clauses (a)  to (c) above shall be made to the licensing 
authority under this Act, in accordance with the rules made in this 

(2) Subject to the control of the Government and to any rules 
made in this behalf, the licensing authority, after making such 
inquiry as it deems fit and consulting the chief executive oficer (by 
whatever designation he may be known) of the local authority con- 

grant the licence or permission applied for. 

refusing to grant any licence or permission under this Act may, 
within such time as may be prescribed, appeal to the Government, or 
to such officer gr authority as the Government may specify in. this 
behalf, and the Government or the officer or the authority, as the 
case may "D, may make such order as is decmcd fit. 

8. (1) The Gove~nment in respect of the whole of the St a t e o r .  

certa'ncases. film and during such suspension, no person shall exhibit such' film 
or permit it to be exhibited in the State or in such part thereof or 
in such area, as the case ma? be. 

(2). Where an order under sub-section (1) has, been issued by .the 
District C O ~ ~ ~ C ~ O T ,  a copy thereof together with a statement of . . , 

. - reasons therefor, shall forthwith be forwarded by him to the Gov-. 
enlment and the Government may on a consideralion of 211 the facts ' -, 

. . bf :the case confirm, ~nodily or cancel the order. 

9. If the owner or person in charge of a cinematograph uses the . 

same or allows it to be used, or if the owner or occupier of any plaw 
'' permits that place to be used, in contravention of the provisions of 

this Act, or of the rules ryl~ thereunder, or of the conditions and 
restrictions upon cir: subjccttb which any licence has been granted 
under this Act, he shall be punishable with fine which may entend 
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to one thousand rupees and, in the case of a continuing offence, with 
a further fine which may extend to one hundred rupees for each 
day $ring which the' offence continues. 

pow=, U, ,. 10. Where the holder of a licence has been convicted of an offence XXXVII. 
voke hence. under section 7 of the Cinematograph Act, 1952, or section 9 of this 

1952. 

Act, the licence may be revoked by the licensing authority. 

Power to 11. (1) The Government may, by notification, make rules for 
makerules. carrying out the purposes of this Act. 

I 
I (2) In particular and without prejudice to the generality of the 
I foregoing power, such rules may provide for- 
1 

(a) the terms, conditions and restrictions, if any, subject to 
which licences and permissions may be granted under this Act, 
the fees for such licences and permissions, and the apportion- 
ment of such fees between the Government and the local autho- 
rit y concerned; 

(b) the regulation of cinematograph exhibitions for securing 
the public safety; 

(c) the time within which and the conditions subject to 
,which an appeal under section 7 mag be preferred and the fees 
to be paid in respect of such appeal; 

I Power to (d) the regulation of the con,struction .or reconstruction of 
exempt . buildings for cinematograph exhibition. . 

12. Where in the opinion of the Government reasonable grounds 
exist for doing so, the Government may, by order in writing exempt, 
subject to such conditions and restrictions as it may impose, any 

Repeal- cinematograph exhibition or class of cinematograph exhibitions from 
any of the provisions of this Act or of any rules made thereunder. 

I 

13. The Cinematograph Act, 1918, in so far as it relates to matters 11 ,f 1918. 
other than the sanctioning of cinematograph films for exhibition, is 
hereby repealed: 

Provided that any appointment, notification, order, scheme, rule, 
form or by-law, made or issued under the repealed Act, shall so far - 
as i t  is not inconsistent with the provisions of this Act, continue in 
forze and be deemed to have been made or issued under the provi- 
sions of this Act, unless and until i t  is superseded by any appoint- 
ment, notification, order, scheme, rule, form or by-law made dr issued 
under this Act. 

RAJENnRA PRASAD, 

President. 
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Reasons for the enactment 

Under the Constitution of India all matters relating to dinemas 
other than the sanctioning of cinematograph films for exhibition 
come in the State List in the Seventh Schedule and thereiore within 
the exclusive legislative competence of the State Legislature; and 
the sanctioning of cinematograph films for exhibition is a matter in 
the Union List in that Schedule and therefore within the exclusive 
legislative competence of Parliament. In 1918 all the necessary 
provisions relating to cinemas were included in one single Central 
Act, namely, the Cinematograph Act, 1918 (I1 of 1918), there having 
been no distribution of legislative powers in those days between the 
Centre and the Provinces. In view of the above entries in the 
Seventh Schedule to the Constitution, Parliament in 1952 enacted the 
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Cinematograph Act, 1952 (XXXVII of 1952). Part I1 of that Act 
contains provisions relating to sanctioning of cinematograph films 
for public exhibition and applies to the whole of India; while Part 
I11 of that Act which contains provisions relating to the regulation 
of exhibitions by means of cinematographs including their licensing 
could be applied to Part C States only. Therefore, so far as regula- 
tion of cinemas including their licensing is concerned, cinemas in 
Part A and Part B States are still governed by the relevant provisio~ls 
uf the Act of 1918 which are, however, not quite satisfactory in 
several respects. Hence the ilecessity for State legislation for the 
purpose of regulation of cinemas including their licensing and for 
the repeal nf thc Cincmatugraph Act, 1918, in so far as that Act 

b~ 

I relates to illstters other than the sanctioning of cinematograph films 
for exhibition. 

2. It has been represented to the Government by the Andhra 
Film Chamber of Commerce and other associations of cinema 
exhibitors that much hardship is caused to cinema exhibitors by the a 

presence of multiplicity of authorities whom the exhibitors should 
approach for permissions or licences under different enactments, 
namely, the Madras District l\/lunicipalities Act, the Madras Distrlct 
Boards Act, the Madras Village Panchayats Act and the Madras 
Places of Public Resort Act, before a cinema theatre is made ready 
for exhibition of films. These associations have, therefore, suggested 
the incorporation in a single enactment, of all the provisions contained 
in thess various Acts and the centralization in a single authority of 
the powers of granting permissions for the construction and recons- 
truction of buildings for cinematograph exhibitions and granting 
licences to cinemas. The Government have carefully examined the 
above representation and suggestions and have decided to take this 
opportunity to take power to make the District Collector the sole 
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